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Action Taken Report in compliance with the Hon’ble National Green Tribunal, New 

Delhi order dated 03.12.2020 in the matter of OA No. 667/2018 (Mahendra Singh Vs. 

State of Haryana and Ors) with OA No. 679/2018 (Tejpal Vs. State of Haryana and 

Ors). 

 

The Hon’ble National Green Tribunal, Principal Bench, in OA No. 667/2018 with OA no. 

679/2018has passed the order dated (03.12.2020) and the operative part of the order is as 

follows:  

 

“16. It is seen from above, that there was no carrying capacity in Mahendergarh District to 

sustain brick kilns. Thus, stone crushers can also not be allowed in absence of carrying 

capacity in terms of air quality to sustain operation of stone crushers. Precautionary 

principle has to be applied having regard to impact of air pollution on health. Right of 

citizens to breathe fresh air cannot be denied and right of operating stone crushers cannot 

get preference over and above right to life on specious plea that the stone crushers were 

set up as per siting parameters allowed by the State without study of impact of the carrying 

capacity. As already noted, the siting norms is only one of the issues and even if this issue 

is to be ignored for the time being, there has to be carrying capacity in terms of air quality. 

 

17. Accordingly, we direct that the joint Committee with the addition of the CPCB to take 

further steps in terms of order of this Tribunal dated 24.07.2019, quoted earlier for 

compliance of environmental norms in the light of the carrying capacity of the area and the 

health impact of the operation of stone crushers on the inhabitants. The joint Committee 

may go by the order of the High Court and the State Government as far as siting criteria is 

concerned but close illegally polluting stone crushers in terms of all other environmental 

norms, including the air quality, illegal water extraction. The joint Committee may also study 

the health impact on the inhabitants and take remedial action. The State PCB will be the 

nodal agency for coordination and compliance. The statutory authorities taking coercive 

measures may ensure due process of law. 

 

18. Let an action taken and status report in the matter be furnished before the next date by 

e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF 

and not in the form of Image PDF. 

 

List again on 08.04.2021. 

 

In compliance with the above order a committee of the following members was constituted: 

1. Sh. Ajay Kumar, Deputy Commissioner, Mahendergarh,  

2. Sh. Parveen Chauhan, District Town & Country Planner, Mahendergarh, 

3. Sh. Rohtash Kumar, Divisional Forest Officer, Mahendergarh, 

4. Sh. Suneel Dave, Regional, Director, CPCB, Chandigarh, 

5. Sh. Kuldeep Singh, Regional Officer, HSPCB, Dharuhera 

During the course of time the following officers have been representative by their respective 

successor due to transfers: 

1. Sh. Sandeep Singh, Regional Officer, HSPCB, Dharuhera. 
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A. Status of Stone Crushing Units 

(i) A report mentioning the consent and operating status of the stone crushing 

units in the District Mahendergarh was filed before the Hon’ble NGT, vide 

dated 23.07.2019.  

(ii) The status of the stone crushing units has further been modified as on date (at 

the time of reporting), wherein the consent to establish and consent to operate 

were revoked by the Board and the same is enclosed. (Annexure- I). 

(iii) The stone crushing units which were found using ground water without 

obtaining requisite permission from Central Ground Water Authority (CGWA) 

have also issued Show Cause Notice for imposing Environmental 

Compensation (Annexure- II).  

(iv) The stone crushing units are mainly operating in different clusters and the 

detail of the same is given below: 

Table- I 

Tehsil Name of the Clusters/ Villages No. of Stone 

Crushing Units 

Mahendergarh (34) Village Garhi 21 

Village Zerpur 13 

Narnaul (21) Village Kultajpur 6 

Village Lutufpur 9 

Village Faizabad 1 

Village Mandlana 1 

Village Raghunathpura 1 

Village Karota 3 

Nangal Chaudhary 

(107) 

Village Gangutana 19 

Village Bakhrija 17 

Village Begopur 24 

Village Dholera 15 

Village Jainpur 12 

Village KhatoliAhir 13 

Village Berundla 3 

Village Panchnota 2 

Village KhatoliJat 1 

Village Bayal 1 

 

(v) It is also place in record by the Committee that out of 162 Nos. stone crushing 

units, the HSPCB has monitored 48 Nos. stone crushers for verification of the 

compliance prior to order Hon’ble NGT order dated 03.12.2020 and status of 

the same is also enclosed (Annexure- III).Out of 48 Nos. units it is submitted 

that only 05 Nos. found non-compliance in regards to installation of non-

adequate air pollution control devices and with the prescribed emission 

standards. The detail is attached with Annexure- III. 
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(vi) HSPCB has established 02 Nos. Ambient air Quality Monitoring Stations 

(Manual) at Nangal Chaudhary and Mahendergarh. The monitoring of PM 2.5 

and PM 10 is undertaken as per the guidelines prescribed by CPCB. The 

Ambient Air monitoring network was commissioned from February, 2020, 

however sufficient data could not be gathered for its analysis due to pandemic.  

 

B. Health Impact on the inhabitants 

(i) The concerned CMO vide letter No. PH/2021/72 dated 16.06.2021 has 

forwarded Air Borne Disease Report, District Mahendergarh for the period 

2011 to 2020 (Annexure- IV). 

(ii) The report suggests that the number of cases were 21329 in the year of 2011 

which has increase to 42309 in the year of 2019, an increase of 100 % cases 

in the span of 8 to 9 years. 

(iii) The report however has not indicated the cause of air borne Disease as 

neither has identified any specific reason of increasing the air borne disease. 

 

C. Assessment of Carrying Capacity  

(i) This refers to the Table 1, mentioned at Para No. A (iv) and which identifies 

the three clusters of stone crushing units in the District Mahendergarh. The 

minimum distance between two clusters is found approx. 5 km and the 

maximum distance is approx. 40 km. 

(ii) The maximum stone crushing units are operating in the Tehsil of Nangal 

Chaudhary and considered to be within the area of 15 Sq. km. Further, the 

maximum number of stone crushing units operating in Villages Bakhrija (17), 

Begopur (24) and Dholera (15) and therefore becomes the prominent source 

of air pollution.  

(iii) The data of ambient air quality for assessment of carrying capacity are 

gathered as follows: 

Table- II (Stone Crusher Operational) 

Pre-Monsoon 

Particulars Tehsil- 
Nangal 

Choudhary 

Tehsil-Narnaul Tehsil- 
Mahendergarh 

Study Area (km2) 225 49 225 

Mixing height (km) 0.6362 0.6362 0.6344 

Volume of air in the study 
area (km3) 

143 31 143 

PM10 (µg/m3) 669 298 Monitoring not 
undertaken 
due to non- 
operation of 

Stone crushing 
units 

Total Estimated load of 
particulate matter in 
ambient air in the study 
area during study period 
(kg) 

95667 9238 

Assimilative Carrying 
Capacity (kg) 

14300 3100 

Supportive Carrying 
Capacity (kg) 

-81367 -6138 
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Table- III (Stone Crusher Operational) 

  Post-Monsoon 

Particulars Tehsil- 
Nangal 

Choudhary 

Tehsil-
Narna

ul 

Tehsil-
Mahenderg

arh 

Study Area (km2) 225 49 225 

Mixing height (km)  0.4483 0.4483 0.4483 

Volume of air in the study area (km3) 101 22 101 

PM10 (µg/m3) 427 273 299 

Total Estimated load of particulate 
matter in ambient air in the study 
area during study period (kg) 

43127 6006 30199 

Assimilative Carrying Capacity (kg) 10100 2200 10100 

Supportive Carrying Capacity (kg) -33027 -3806 -20099 

 

Table- IV (Stone Crusher Non-Operational) 

Pre-Monsoon 

Particulars Tehsil- 
Nangal 

Choudhary 

Tehsil-
Narnau

l 

Tehsil-
Mahender

garh 

Study Area (km2) 225 49 225 

Mixing height (km)  0.555 0.555 0.6344 

Volume of air in the study area (km3) 125 27 143 

PM10 (µg/m3) 499 241 493 

Total Estimated load of particulate 
matter in ambient air in the study 
area during study period (kg) 

62375 6507 70499 

Assimilative Carrying Capacity (kg) 12500 2700 14300 

Supportive Carrying Capacity (kg) -49875 -3807 -56199 

 

 Table- V (Stone Crusher Non-Operational) 

  Post-Monsoon 

Particulars Tehsil- 
Nangal 

Choudhary 

Tehsil-
Narnau

l 

Tehsil-
Mahender

garh 

Study Area (km2) 225 49 225 

Mixing height (km)  0.463 0.463 0.463 

Volume of air in the study area (km3) 104 23 104 

PM10 (µg/m3) 380 220 411 

Total Estimated load of particulate 
matter in ambient air in the study 
area during study period (kg) 

39520 5060 42744 

Assimilative Carrying Capacity (kg) 10400 2300 10400 

Supportive Carrying Capacity (kg) -29120 -2760 -32344 

  

Note:- As there is no Sound Detection and Ranging (SODAR) station in district 

Mohindergarh, so atmospheric mixing height of Delhi (i.e. SODAR station located at 

CPCB, East Arjun Nagar, New Delhi) is considered for calculation.  

(iv) The above data have been prepared basis on the Ambient Air Quality 

Monitored by HSPCB on 18 locations on dated 05.03.2021 to 

08.03.2021 (Pre-Monsoon) and 24.08.2021 to 27.08.2021 (Post- 

Monsoon) covering the cluster, the village phirni and distance from the 

stone crushing units. The data revel that the supporting carrying 

capacity in all the Tehsils of District Mahendergarh found to be 

negative. This implies that the total pollution generation due to industrial  





Annexure- I 

 

Status of Stone crushers not meeting with the prescribed siting criteria as per, Notification dated 11.05.2016 &amended 04.04.2019. 

46 Nos. To whom Consent to Operate was granted 

 

 

 

 

 

Sr. 

No.  

Information 

regarding CTO 

cases 

No

s.  

Remarks 

1.  Total stone crusher 46  

CTO Revoked 28* 

CTO already expired 11 

CTO already refused 

 

CTO cannot be revoked  

Both units have filed CWP in the High Court and obtained stay from the Hon’ble High Court. The 

next date is fixed on 27.09.2021. 

01 

 

01 

Meeting with amended Municipal Limit as per ULB Notification dated 11.02.2021 for Tehsil 

Narnaul 

05 

*   Stay from Supreme Court (SPL (Civil) 11052 of  2021 filed in Supreme Court) 06 

*   Appeal filed in Appellate Authority, HSPCB, Panchkula 11 

 

 



Sr. 
No. 

Name and Address of the stone crusher Status 

1.  Hydel Construction Pvt. Ltd & Mobile Drill Master (Joint Venture) -HMJV 
Khewat No. 171, Khatoni No. 232 &235, Mustil No. 43/1/1 (6-16), 44/4(7-
11) 5 (7-11), 7/2 total 26 kanal Village- Kultajpur, Narnaul Distt-
Mahendragarh 

CTO Expired and no further CTO is granted by the Board. The Board has 
not permitted the unit to operate. 
 
 
 

2.  Shiv Sunder Grit Udyog, Kila No. 71/6, Vill-Lutafpur, Tehsil-Narnaul CTO Expired and no further CTO is granted by the Board. The Board has 
not permitted the unit to operate. 
 

3.  Jai Hanuman Stone Crusher Khewat No. 23, Khatoni No. 56, Kila No. 
49//6/2(8-0) at Village Garhi, District- Mahendragarh 

CTO Expired and no further CTO is granted by the Board. The Board has 
not permitted the unit to operate. 
 

4.  Karota Stone Grinding, Khewat no. 32, Khatoni no. 64, Kila no. 12//20 (9-
0), Khewat no. 33, Khatoni no. 65, Kila no. 13//16( 6-12)  Vill-Karota, 
Narnaul, Distt-Mahendragarh 

CTO Expired and no further CTO is granted by the Board. The Board has 
not permitted the unit to operate. 
 
 

5.  Pooja Milling And Crushing Unit Mustil No-23, Kila No.16, Village- 

Gangutana, Nangal Choudhary, Distt. Mahendragarh 

CTO Expired and no further CTO is granted by the Board. The Board has 
not permitted the unit to operate. 
 

6.  Jai Maa Kamakhaya Industries (Formerly known as Superb Star 
Promoters Private Limited), Khewat No. 20, Khatoni No. 22, Kila No. 30//3 
(5-16) & 4(3-16)  Vill- Gangutana, Nangal Chaudhary Distt-Mahendragarh 

CTO Expired and no further CTO is granted by the Board. The Board has 
not permitted the unit to operate. 
 
Unit has filed CWP No. 15981 of 2021 before Hon’ble Punjab & Haryana 
High Court, Chandigarh. Hon’ble court ordered that ‘Learned counsel for the 
petitioner prays for and is granted time to place on record all the orders even 
those that are against the petitioner relating to the notification dated 
11.05.2016 passed by this Court before the next date of hearing i.e. 
05.10.2021.”  

7.  Shivam Stone Crushing Company, Khewat No. 19, Khatoni No. 21, Mustil 

& Kila No. 30//8/1(9-18), 9/1(0-17) Village Gangutana Tehsil Narnaul 

District Mahendragarh 

CTO Expired and no further CTO is granted by the Board. The Board has 
not permitted the unit to operate. 
 

8.  Bhagwati Stone crusher, Kita no. 45//8/2/2, 9/1, 10/1, Vill. Mandlana, 
Distt- Mahendragarh 

CTO Expired and no further CTO is granted by the Board. The Board has 
not permitted the unit to operate. 



 

9.  SHREE KRISHNA STONE CRUSHING MILLS, Kila No. 98(20/1), 
19,18(2/2), 23(2/1) VILLAGE ZERPUR, DISTRICT-MAHENDRAGARH 

CTO Expired and no further CTO is granted by the Board. The Board has 
not permitted the unit to operate. 
 

10.  Dev Shri Krishna Stone Crusher, Kila No. 98//20/3, 21 Vill-Zerpur, Distt-
Mahendragarh 
 

CTO Revoked and the Board has not permitted the unit to operate 
 

11.  Baba Jamna Giri Stone Crusher Khewat No. 121, Khatoni No. 190, M. No. 
49, Kila No. 18 at Vill-Garhi, Distt Mahendragarh 

CTO Revoked and the Board has not permitted the unit to operate 
 

12.  Balaji Stone Crusher Khewat No. 23, Khatoni No. 57, M. No. 49, Kila No. 
17(8-0) at Vill-Garhi, Distt-Mahendragarh 

CTO Revoked and the Board has not permitted the unit to operate 
 

13.  SURYA STONE CRUSHER Khewat No. 23, Khatoni No. 56, M. No. 50, 
Kila No. 10/2/2(7-6), 11/1(7-01), 9/3/2(0-14), 12/1/1(0-8) Total 15 Kanal 
09 Marla at Village- Garhi, District-Mahendragarh 

CTO Revoked and the Board has not permitted the unit to operate 
 

14.  Yaduvanshi Stone Crusher, Khewat No. 98//10 (8-0), 98/11 (7-11), 99/6 
(8-0), 15/1 (3-16) Vill-Zerpur, Distt-Mahendragarh 
 

CTO Revoked and the Board has not permitted the unit to operate. 
 
Unit has filed appeal in the Appellate Authority, HSPCB, Panchkula 
 
 

15.  Rathi Stone Crusher Co., Khasra no./ kila no. 30//18 Vill- Gangutana, 

Mahendragarh 

CTO Revoked and the Board has not permitted the unit to operate 
 

16.  Yog Milling And Crushing Unit Mustil no.-23,Kila no.-15,Village-
Gangutana, Nangal Choudhary, Narnaul Mahendragarh 
 

CTO Revoked and the Board has not permitted the unit to operate 
 

17.  Vinayak Stone Crusher, Khasra no. 82 Min (24-0), VPO- Jainpur, Narnaul, 
Distt-Mahendragarh 

CTO Revoked and the Board has not permitted the unit to operate 
 

18.  Bajrang Stone Crusher, Khewat No. 121, Khatoni No. 148, Khasra No. 53 
total 260 kanal 15 Marla Vill.-Faizabad, Narnaul 

CTO Revoked and the Board has not permitted the unit to operate. 
 
Unit has filed appeal in the Appellate Authority, HSPCB, Panchkula 
 

19.  Lakshmi Stone Crusher, Khasra No. 268, Kila No. 70/1, Khatoni No. 322 
to 324 (25 Kanal 14 marla) Kultajpur Road, Lutufpur, Tehsil-Narnaul 

CTO Revoked and the Board has not permitted the unit to operate. 
 
Unit has filed appeal in the Appellate Authority, HSPCB, Panchkula 
 



20.  HARE KRISHNA STONE CRUSHER Khewat No. 14, Khatoni No. 43, M. 
No. 3, Kila No. 24/1(7-0), M. No. 8, Kila No. 4/1/1 (1- 19) at Village-
Bakhrija, Tehsil-Nangal Chaudhary, District-Mahendragarh 
 

CTO Revoked and the Board has not permitted the unit to operate 
 

21.  Shree Ganpati Stone Crusher, Khewat No. 12, Khatoni No. 41, Mustkil & 
Kila No. 8//2/2 (4-8) & 8//3/1 (5-4) Vill. Bakhrija, P.O Dholera, Narnaul 
Distt-Mahendragarh 

CTO Revoked and unit was also found not meeting with the prescribed air 
emission norms. Closed & sealed by Board 
 

22.  Maa Durga Stone Crusher, Khasra No. 11/1/2(3-8), 11//2 (7-11) Vill-
Khatoli Ahir, Distt- Mahendragarh 

CTO Expired and unit was also found not meeting with the prescribed air 
emission norms. Closed & sealed by Board 
 

23.  Deepak Construction Co., Khasra No. 211, Vill- Raghunathpura, Distt. 
Mahendragarh 
 

CTO expired and Closed and sealed by Board in the year 2014.  

 

24.  Chhawri Stone Crusher, Khewat No. 9, Khatoni NO. 38, M.No. 8, Kila No. 
7/2 & 8/1 at Vill-Bakhrija, Narnaul, Distt-Mahendragarh 
 

CTO Revoked and unit was also found not meeting with the prescribed air 
emission norms. Closed & sealed by Board 
 

25.  SHRI VINAYAK STONE CRUSHER, Khewat No. 10, Khatoni No. 10, 
M.No. 28, Kila No. 1 (8-0) & 10 min North (4-0) Total 12 Kanal 0 Marla at 
VIll-Berundla, Tehsil-Nangal Chaudhary, Distt-Mahendragarh 

CTO Revoked and unit was also found not meeting with the prescribed air 
emission norms. Closed & sealed by Board 

26.  SHREE VINAYAK STONE CRUSHER Khewat No. 8, Khata No. 8, M.No. 
42, Kila No. 19/2(5-6), 20/1 (4-12), 21/2 (4-11) 22/1 (4-11) At Village-
Kultajpur, Tehsil-Narnaul, District-Mahendragarh 
 

CTO Refused.  

Unit has filed CWP No. 11694 of 2020 before Hon’ble Punjab & Haryana 
High Court, Chandigarh. Hon’ble court ordered that ‘Interim orders in the 
same terms as in CWP No.3992 of 2020and relied upon the order passed in 
CWP No.3992 of 2020.Hon’ble court vide order dated CWP No. 12107 of 
2018 in the matter of Ambala Stone Crusher and others versus State of 
Haryana and others ordered that “ Considered the facts and circumstances 
and in particular the facts that the State of Haryana has failed to come up 
with a response, we are constrained to pass an interim order restrained the 
respondent- authorities till the next date of listing from interfering in the 
running of the petitioners- stone crushing unit by their proprietors at the 
place where they are established and also from taking any other coercive 
measures or refusing to grant necessary consent as and when required on 
the ground that they are not entitled to continue the operation at the present 



site in view of the Notification which is impugned in this writ petition.  

The next date of hearing 27.09.2021. 

27.  Shree Shyam Stone Crusher Khewat No. 177, Khatoni No. 243, M. No. 
43, Kila No. 9 (5-2) & 12 (3-18) at Vill- Kultajpur, Tehsil-Narnaul Distt-
Mahendragarh 
 

Unit has filed CWP No. 19538/2020 in Hon’ble Punjab & Haryana High 
Court, Chandigarh.Hon’ble court ordered that ‘Interim orders in the same 
terms as in CWP No.3992 of 2020 and relied upon the order passed in CWP 
No.3992 of 2020.Hon’ble court vide order dated CWP No. 12107 of 2018 in 
the matter of Ambala Stone Crusher and others versus State of Haryana and 
others ordered that “ Considered the facts and circumstances and in 
particular the facts that the State of Haryana has failed to come up with a 
response, we are constrained to pass an interim order restrained the 
respondent- authorities till the next date of listing from interfering in the 
running of the petitioners- stone crushing unit by their proprietors at the 
place where they are established and also from taking any other coercive 
measures or refusing to grant necessary consent as and when required on 
the ground that they are not entitled to continue the operation at the present 
site in view of the Notification which is impugned in this writ petition.  

The next date of hearing 27.09.2021. 

28.  DEV SHRI KRISHNA STONE CRUSHER Khewat No. 234, Khatoni No. 

261, M. No. 52, Kila No. 19 (8-0) & 18 min East (4-0) at Village- Begopur, 

Tehsil- Nangal Chaudhary, Distt-Mahendragarh 

CTO Revoked. 
 
Unit was filed CWP-10337-2021beforeHon’ble Punjab & Haryana High Court 
and same was dismissed by the Hon’ble Court on 12.07.2021 with the order 

that ‘In the circumstances, the petition filed by the petitioners is disposed of 

granting liberty to the petitioners to take up all the issues in respect of the 
factual aspects regarding the distance at which the petitioners/stone 
crushers are situated as well as the carrying capacity before the appellate 
authority or the National Green Tribunal. It is also observed that in view of 
the fact that a Co-ordinate Bench had granted stay in the matter on 
11.06.2021, which is continuing till date, therefore, it is ordered that the said 
interim order dated 11.06.2021 shall continue for a further period of four 
weeks.’ 
 
After that unit has filed Special Leave Petition (Civil)-11052 of 2021 against 



the Hon’ble Punjab & Haryana High court order passed on 12.07.2021 in 
CWP No.  CWP-10337-2021 titled as Shri Balaji Grit Udyog & Ors Vs State 
of Haryana & Ors. before Hon’ble Supreme Court of India. The Hon’ble 
Supreme Court of India vide order dated 02.08.2021 directed that “In the 
meantime, there shall be stay of operation and implementation of the 

impugned Judgment.” The case is pending in Hon’ble Supreme Court of 

India. 
 

29.  DEV STONE CRUSHER, M. No. 53, Kila No. 16/1(4-8), 16/2(3-4) & M. 

No. 52, Kila No. 20/2(1-12) Total 9 Kanal 4 Marla at Village-Begopur, 

Nangal Chaudhary, Distt-Mahendergarh 

CTO Revoked. 
 
Unit was filed CWP-10337-2021beforeHon’ble Punjab & Haryana High Court 
and same was dismissed by the Hon’ble Court on 12.07.2021 with the order 

that ‘In the circumstances, the petition filed by the petitioners is disposed of 

granting liberty to the petitioners to take up all the issues in respect of the 
factual aspects regarding the distance at which the petitioners/stone 
crushers are situated as well as the carrying capacity before the appellate 
authority or the National Green Tribunal. It is also observed that in view of 
the fact that a Co-ordinate Bench had granted stay in the matter on 
11.06.2021, which is continuing till date, therefore, it is ordered that the said 
interim order dated 11.06.2021 shall continue for a further period of four 
weeks.’ 
 
After that unit has filed Special Leave Petition (Civil)-11052 of 2021 against 
the Hon’ble Punjab & Haryana High court order passed on 12.07.2021 in 
CWP No.  CWP-10337-2021 titled as Shri Balaji Grit Udyog & Ors Vs State 
of Haryana & Ors. before Hon’ble Supreme Court of India. The Hon’ble 
Supreme Court of India vide order dated 02.08.2021 directed that “In the 
meantime, there shall be stay of operation and implementation of the 

impugned Judgment.” The case is pending in Hon’ble Supreme Court of 

India. 
 

30.  SHREE GANESH STONE CRUSHER, Khewat No. 73, Khatoni No. 80, M. 
No. 52, Kila No. 20/1 Min North (4-15), 11/1 Min South (0-12), 11/2 Min 
South (2-15) at Village- Begopur, Tehsil- Nangal Chaudhary, Distt-
Mahendragarh 

CTO Revoked. 
 
Unit was filed CWP-10337-2021beforeHon’ble Punjab & Haryana High Court 
and same was dismissed by the Hon’ble Court on 12.07.2021 with theorder 

that ‘In the circumstances, the petition filed by the petitioners is disposed of 



granting liberty to the petitioners to take up all the issues in respect of the 
factual aspects regarding the distance at which the petitioners/stone 
crushers are situated as well as the carrying capacity before the appellate 
authority or the National Green Tribunal. It is also observed that in view of 
the fact that a Co-ordinate Bench had granted stay in the matter on 
11.06.2021, which is continuing till date, therefore, it is ordered that the said 
interim order dated 11.06.2021 shall continue for a further period of four 
weeks.’ 
 
After that unit has filed Special Leave Petition (Civil)-11052 of 2021 against 
the Hon’ble Punjab & Haryana High court order passed on 12.07.2021 in 
CWP No.  CWP-10337-2021 titled as Shri Balaji Grit Udyog & Ors Vs State 
of Haryana & Ors. before Hon’ble Supreme Court of India. The Hon’ble 
Supreme Court of India vide order dated 02.08.2021 directed that “In the 
meantime, there shall be stay of operation and implementation of the 

impugned Judgment.” The case is pending in Hon’ble Supreme Court of 

India. 
 

31.  JAI SHREE SHYAM STONE CRUSHER M. No. 51, Kila No. 23/3 (1-10), 
24(7-11), 16/2/2/1(0-6), 17/2/2(0-10), 17/3/2(0-3), 25/1(1- 18) & 25/2 (0-2) 
Total 12 Kanal 0 Marla at VIll- Dholera, Distt-Mahendragarh 
 

CTO Revoked. 
 
Unit was filed CWP-10337-2021beforeHon’ble Punjab & Haryana High Court 
and same was dismissed by the Hon’ble Court on 12.07.2021 with theorder 

that ‘In the circumstances, the petition filed by the petitioners is disposed of 

granting liberty to the petitioners to take up all the issues in respect of the 
factual aspects regarding the distance at which the petitioners/stone 
crushers are situated as well as the carrying capacity before the appellate 
authority or the National Green Tribunal. It is also observed that in view of 
the fact that a Co-ordinate Bench had granted stay in the matter on 
11.06.2021, which is continuing till date, therefore, it is ordered that the said 
interim order dated 11.06.2021 shall continue for a further period of four 
weeks.’ 
 
After that unit has filed Special Leave Petition (Civil)-11052 of 2021 against 
the Hon’ble Punjab & Haryana High court order passed on 12.07.2021 in 
CWP No.  CWP-10337-2021 titled as Shri Balaji Grit Udyog & Ors Vs State 
of Haryana & Ors. before Hon’ble Supreme Court of India. The Hon’ble 



Supreme Court of India vide order dated 02.08.2021 directed that “In the 
meantime, there shall be stay of operation and implementation of the 

impugned Judgment.” The case is pending in Hon’ble Supreme Court of 

India. 
 

32.  JAI BABA SHYAM STONE CRUSHER M. No. 51, Kila No. 16/2/2/2 (1-1) 
& 25/3 (5-19), M. No. 52 Kila NO. 21/1/1(5-0) Total 12 Kanal 0 Marla at 
Village-Dholera, Tehsil-Nangal Chaudhary, District-Mahendragarh 

CTO Revoked. 
 
Unit was filed CWP-10337-2021beforeHon’ble Punjab & Haryana High Court 
and same was dismissed by the Hon’ble Court on 12.07.2021 with the order 

that ‘In the circumstances, the petition filed by the petitioners is disposed of 

granting liberty to the petitioners to take up all the issues in respect of the 
factual aspects regarding the distance at which the petitioners/stone 
crushers are situated as well as the carrying capacity before the appellate 
authority or the National Green Tribunal. It is also observed that in view of 
the fact that a Co-ordinate Bench had granted stay in the matter on 
11.06.2021, which is continuing till date, therefore, it is ordered that the said 
interim order dated 11.06.2021 shall continue for a further period of four 
weeks.’ 
 
After that unit has filed Special Leave Petition (Civil)-11052 of 2021 against 
the Hon’ble Punjab & Haryana High court order passed on 12.07.2021 in 
CWP No.  CWP-10337-2021 titled as Shri Balaji Grit Udyog & Ors Vs State 
of Haryana & Ors. before Hon’ble Supreme Court of India. The Hon’ble 
Supreme Court of India vide order dated 02.08.2021 directed that “In the 
meantime, there shall be stay of operation and implementation of the 

impugned Judgment.” The case is pending in Hon’ble Supreme Court of 

India. 
 

33.  SHREE BALAJI GRIT UDYOG M.No. 56, Kila No. 13/3 (5-2), 18(2-4), 
13/1 (2-15) & 13/2 ( 2 Marla 4 sarsai) Total 10 Kanal 3 Marla 4 Sarsai at 
Village-Begopur, Tehsil-Nangal Chaudhary, Distt-Mahendragarh 
 

CTO Revoked. 
 
Unit was filed CWP-10337-2021beforeHon’ble Punjab & Haryana High Court 
and same was dismissed by the Hon’ble Court on 12.07.2021 with theorder 

that ‘In the circumstances, the petition filed by the petitioners is disposed of 

granting liberty to the petitioners to take up all the issues in respect of the 
factual aspects regarding the distance at which the petitioners/stone 
crushers are situated as well as the carrying capacity before the appellate 



authority or the National Green Tribunal. It is also observed that in view of 
the fact that a Co-ordinate Bench had granted stay in the matter on 
11.06.2021, which is continuing till date, therefore, it is ordered that the said 
interim order dated 11.06.2021 shall continue for a further period of four 
weeks.’ 
 
After that unit has filed Special Leave Petition (Civil)-11052 of 2021 against 
the Hon’ble Punjab & Haryana High court order passed on 12.07.2021 in 
CWP No.  CWP-10337-2021 titled as Shri Balaji Grit Udyog & Ors Vs State 
of Haryana & Ors. before Hon’ble Supreme Court of India. The Hon’ble 
Supreme Court of India vide order dated 02.08.2021 directed that “In the 
meantime, there shall be stay of operation and implementation of the 

impugned Judgment.” The case is pending in Hon’ble Supreme Court of 

India. 
 

34.  GANESH STONE CRUSHER Khewat No. 75, Khatoni No. 81, M. No. 8, 
Kila No. 23 (8-0) At Village-Khatoli Ahir, Tehsil-Nangal Chaudhary, Distt-
Mahendragarh 

CTO Revoked and the Board has not permitted the unit to operate. 
 
Unit has filed an appeal No. 91 of 2021 in Appellate Authority, HSPCB, 
Panchkula. In compliance of Appellate Authority order dated 19.08.2021, the 
HSPCB has issued directions to Deputy Commissioner vide letter No. 
I/62405/2021 dated 06.09.2021 to submit the compliance of above said 
order and detail about the place of“ Chiragupeena” in District Mohindergarh 
 

35.  SHREE SHYAM BABA STONE CRUSHER M.No. 11, Kila No. 20/2 min 
East (2-0), 19/2 min West (2-0), 21/1/1 min East (1-11), 22 min West(2-
11) & 21/1/2(1-16) Total 9 Kanal 18 Marla at Vill-Khatoli Ahir, Nangal 
Chaudhary, Distt- Mahendragarh 

CTO Revoked and the Board has not permitted the unit to operate. 
 
 
Unit has filed an appeal No. 94 of 2021 in Appellate Authority, HSPCB, 
Panchkula. In compliance of Appellate Authority order dated 19.08.2021, the 
HSPCB has issued directions to Deputy Commissioner vide letter No. 
I/62405/2021 dated 06.09.2021 to submit the compliance of above said 
order and detail about the place of“ Chiragupeena” in District Mohindergarh 
 
 



36.  BHAWANI GRIT UDYOG Khewat No. 58, Khatoni No. 62, M.No. 8, Kila 
No. 17/1(7-11), 18/1 min East (4-09) Total 12 Kanal 0 Marla At Village-
Khatoli Ahir, Tehsil-nangal Chaudhary, Distt-Mahendragarh 

CTO Revoked and the Board has not permitted the unit to operate. 

 

Unit has filed an appeal No. 102 of 2021 in Appellate Authority, HSPCB, 
Panchkula.  In compliance of Appellate Authority order dated 19.08.2021, 
the HSPCB has issued directions to Deputy Commissioner vide letter No. 
I/62405/2021 dated 06.09.2021 to submit the compliance of above said 
order and detail about the place of “Chiragupeena” in District Mohindergarh 

37.  SHREE GANPATI STONE CRUSHER, Kh. No 66, Khatoni No 70, M.No. 
7, Kila No 10/2 min West-South (2-10) & M.No. 8 Kila No 6(8-0), 7 min 
East-South (2-0) Total 12 K.10 M. at VIll- Khatoli Ahir, Nangal Chaudhary, 
Distt-Mahendragarh 
 

CTO Revoked. 
 
Unit has filed an appeal No. 93 of 2021 in Appellate Authority, HSPCB, 
Panchkula and interim order has been passed by the Appellate Authority 
dated 14.06.2021 that ‘In the meantime, consequential proceedings initiated 
against the petitioners vide Annexure- P-1 and P-2 shall remain stayed. 
Case is admitted and operation of the impugned order is stayed till the next 
date of hearing.” and case is pending in Appellate Authority for consideration 
and final decision. 
. 

38.  NEW SIDDHI VINAYAK STONE CRUSHER, Khewat No. 37, Khatoni No. 
41, M.No. 25, Kila No. 17 (8-0), 24(2-16) & 25 min West (1-4) Total 12 
Kanal 0 Marla, VIll-Khatoli Ahir, Nangal Chaudhary, Distt-Mahendragarh 

CTO Revoked and the Board has not permitted the unit to operate. 

Unit has filed an appeal No. 99 of 2021 in Appellate Authority, HSPCB, 
Panchkula. In compliance of Appellate Authority order dated 19.08.2021, the 
HSPCB has issued directions to Deputy Commissioner vide letter No. 
I/62405/2021 dated 06.09.2021 to submit the compliance of above said 
order and detail about the place of “Chiragupeena” in District Mohindergarh 

39.  HINDUSTHAN STONE CRUSHER, M.No. 11, Kila No. 9/2(4-0), 12/1(4-0), 
12/2(3-11) & 13/1(3-11) Total 15 Kanal 02 Marla at VIll-Khatoli Ahir, 
Nangal Chaudhary, Distt-Mahendragarh 

CTO Revoked and the Board has not permitted the unit to operate. 

Unit has filed an appeal No. 97 of 2021 in Appellate Authority, HSPCB, 
Panchkula. In compliance of Appellate Authority order dated 19.08.2021, the 
HSPCB has issued directions to Deputy Commissioner vide letter No. 
I/62405/2021 dated 06.09.2021 to submit the compliance of above said 
order and detail about the place of “Chiragupeena” in District Mohindergarh 



40.  SHREE NARAYAN STONE CRUSHER, Khewat No. 18, Khatoni NO. 20, 
M.No. / Kila No. 24//24 Min East (6-0) & 27//4 Min North (6-0) total 12 
Kanal 0 Marla AT VIll-Khatoli Ahir, Nangal Chaudhary Distt-Mahendragarh 
 

CTO Revoked. 
 
Unit has filed an appeal No. 103 of 2021 in Appellate Authority, HSPCB, 
Panchkula and interim order has been passed by the Appellate Authority 
dated 14.06.2021 that  ‘In the meantime, consequential proceedings initiated 
against the petitioners vide Annexure- P-1 and P-2 shall remain stayed. 
Case is admitted and operation of the impugned order is stayed till the next 
date of hearing.’ and case is pending in Appellate Authority for consideration 
and final decision. 
 

41.  Krishna Arjun Buildtech Pvt. Ltd., Khewat No. 14, Khatoni No. 43, 44, 
Mustil & Kila No. 14 / / /11/2(3-15), 19(2-10), 22(2-18), 12(5-4), 13/2(3-1) 
Vill-Bakhrija, Narnaul, Distt-Mahendragarh 

CTO Revoked and the Board has not permitted the unit to operate. 
 
 
Unit has filed an appeal No. 105 of 2021 in Appellate Authority, HSPCB, 
Panchkula. It has been ordered by the Appellate Authority dated 28.06.2021 
that ‘In the meantime, consequential proceedings initiated against the 
petitioners vide Annexure- P-1 and P-2 shall remain stayed. Case is 
admitted and operation of the impugned order is stayed till the next date of 
hearing.”  and case is pending in Appellate Authority for consideration and 
final decision. 
 

42.  SHRI HARI STONE CRUSHER, Khewat No. 157, Khatoni No. 185, M.No. 
16, Kila No. 9/3(2-0), 11/3 (2- 01), 12 (8-0) at Village- Lutafpur, Tehsil-
Narnaul, District-Mahendragarh 

Previously, unit was not meeting with the prescribed siting norms in regards 
to distance from the Municipal Limit as per Urban Local Bodies Department 
Notification dated 07.11.2017 for Tehsil Narnaul; now, unit has submitted 
fresh re-verification siting norms report as per amended Urban Local Bodies 
Department Notification dated 11.02.2021 and found complying with the 
prescribed siting norms as per stone crusher Notification dated 11.05.2016 & 
04.04.2019. Further, case is under process for consideration at Head Office 
level. 
 

43.  Laxmi Stone Crusher, Khewat No. 190, Khatoni No. 256, M. No. 44, Kila 
No 14/2 (3-4), 15/2(3-19), 16/2(2-0), 17/1(3-0) at Village Kultajpur, 
Narnaul District-Mahendragarh 

Previously, unit was not meeting with the prescribed siting norms in regards 
to distance from the Municipal Limit as per Urban Local Bodies Department 
Notification dated 07.11.2017 for Tehsil Narnaul; now, unit has submitted 
fresh re-verification siting norms report as per amended Urban Local Bodies 
Department Notification dated 11.02.2021 and found complying with the 
prescribed siting norms as per stone crusher Notification dated 11.05.2016 & 



 

 

 

04.04.2019. Further, case is under process for consideration at Head Office 
level. 
 

44.  M J Enterprises, Khewat No. 6, Khatoni No. 6, M.No. 41, Kila No. 24 (6-3), 
25/1 (1-14), 16/2 (0-8), 17 (1-13) at Village-Kultajpur, Tehsil-Narnaul, 
Distt-Mahendragarh 

Previously, unit was not meeting with the prescribed siting norms in regards 
to distance from the Municipal Limit as per Urban Local Bodies Department 
Notification dated 07.11.2017 for Tehsil Narnaul; now, unit has submitted 
fresh re-verification siting norms report as per amended Urban Local Bodies 
Department Notification dated 11.02.2021 and found complying with the 
prescribed siting norms as per stone crusher Notification dated 11.05.2016 & 
04.04.2019. Further, case is under process for consideration at Head Office 
level. 
 

45.  Nirvan Infrastructure, At Khewat No. 143, Khatoni No. 170, M.No. 13, Kila 
NO. 17(8-0), 18(8-0), 19(5-14) & 24/1 (2-0) (Total 23K-14M), Vill- 
Lutafpur, Tehsil-Narnaul Distt-Mahendragarh 

Previously, unit was not meeting with the prescribed siting norms in regards 
to distance from the Municipal Limit as per Urban Local Bodies Department 
Notification dated 07.11.2017 for Tehsil Narnaul; now, unit has submitted 
fresh re-verification siting norms report as per amended Urban Local Bodies 
Department Notification dated 11.02.2021 and found complying with the 
prescribed siting norms as per stone crusher Notification dated 11.05.2016 & 
04.04.2019. Further, case is under process for consideration at Head Office 
level. 
 

46.  Jai Hind Stone Crusher, Khewat No. 173, Khatoni No. 202, M.No. 16, Kila 
No. 19 (5-12), 20/1 (0-4), 21 (0-5) & 22 (5-19) Total 12 Kanal 0 Marla at 
Village Lutafpur, Narnaul, District-Mahendragarh 

Previously, unit was not meeting with the prescribed siting norms in regards 
to distance from the Municipal Limit as per Urban Local Bodies Department 
Notification dated 07.11.2017 for Tehsil Narnaul; now, unit has submitted 
fresh re-verification siting norms report as per amended Urban Local Bodies 
Department Notification dated 11.02.2021 and found complying with the 
prescribed siting norms as per stone crusher Notification dated 11.05.2016 & 
04.04.2019. Further, case is under process for consideration at Head Office 
level. 
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Sr. No.  Information 

regarding CTE 

cases 

Nos.  Remarks 

1.  Total No. of stone 

crusher granted CTE 

26  

Revocation of CTE under process at HQ- HSPCB, Panchkula 01 

CTE already revoked/withdrawl/cancelled 17* 

*CTE Granted on part of land meeting with the prescribed siting 

norms (Detail is given below) 

01 

Validity of CTE stands Expired 07 

CTE revocation not required as now unit meets the prescribed siting 

norms as per amended Urban Local Bodies Department Notification 

dated 11.02.2021 for Tehsil Narnaul. 

01 

 



Sr. 
No. 

Name and Address of the stone crusher Status  

1.  Shree Khatu Shyam Grit Udyog, Khewat No.173, Khatoni No. 202, M. No. 16, Kila No. 
19/1(1-19), 22/2(2-1) & Khewat No. 56, Khatoni No. 78, M.No. 16, Kila No. 18(7-11) 
(Total 11 K 11 M) at Village Lutafpur, Narnaul, Distt-Mahendragarh 

CTE Expired and no further CTO was granted by the 

Board 

 

2.  Vinayak Construction Company, Khewat No. 173, Khatoni No. 202, M.No. 16, Kila No. 
20/1/2 (3-19) & 21/1 (4-1) Vill-Lutafpur, Narnaul, District-Mahendragarh 

CTE Expired and no further CTO was granted by the 

Board 

3.  MAHALAXMI STONE CRUSHER, M.No.15, Kila No. 17/3 (6-11), 24 min North(1-9) & 
23 min North (4K 7M 7S) Total 12 Kanal 7 Marla and 7 Sarsai at VIll-Lutafpur, Narnaul, 
Distt-Mahendragarh 

CTE Expired and no further CTO was granted by the 

Board 

4.  DWARKADHEESH STONE CRUSHER Khewat No. 157, Khatoni No. 185, M.No. 16, 
Kila No. 11/1 (4-9), 10/4(2-0), 10/2 (2-6) at Village-Lutafpur, Tehsil-Narnaul, District-
Mahendragarh 

CTE Expired and no further CTO was granted by the 

Board 

5.  POOJA STONE CRUSHER MUSTIL 23, KILLA 23 VILLAGE GANGUTANA, 
NAGALCHODHARY 

CTE Expired and no further CTO was granted by the 

Board 

6.  DEEP MILLING & CRUSHING UNIT MUSTIL NO-23, KILA NO-25, VILLAGE- 
GANGUTANA, NANGAL CHODHARY ,NARNUAL 

CTE Expired and no further CTO was granted by the 

Board 

7.  YOG STONE CRUSHER MUSTIL NO-23,KILA NO.-06,VILLAGE GANGUTANA, 
NANGAL CHODHARY, NARNAUL 
 

CTE Expired and no further CTO was granted by the 

Board 

8.  JC STONE CRUSHER Khewat No. 63, Khatoni No. 67, M. No. 8, Kila No. 14 min East 
(6-0) & 15 Min West(6-0) total 12 Kanal 0 Marla at VIll-Khatoli Ahir, Nangal Chaudhary, 
Distt-Mahendragarh 

CTE Revoked and no further CTO was granted by the 
Board 

9.  Universal Stone Crusher Khewat No. 275, Khatoni No. 307, M.No. 51, Kila No. 2/3 (0-
19) & 9(7-02) Total 8 kanal 01 Marla at Village Dholera, Nangal Chaudhary District 
Mahendragarh 

CTE Revoked and no further CTO was granted by the 

Board 

10.  DEV SHRI KRISHNA STONE CRUSHER Khewat No. 45, Khatoni No. 53, M.No.12, 
Kila No. 25/2 (3-13) M.No. 15, Kila NO. 5 min East (7-0) Total 10 Kanal 13 Marla, 
Village-Karota, Tehsil-Narnaul, Distt. Mahendragarh 

CTE Revoked and no further CTO was granted by the 

Board 



11.  Unique Stone Crusher, Khewat No. 15, Khatoni No. 15, M. No. 11, Kila No. 11/2 (2-15, 
) 20 (7-12)& 21/1 (6-9) Total 16 Kanal 16 Marla, VIll-Karota, Narnaul, Distt-
Mahendragarh 

CTE Revoked and no further CTO was granted by the 

Board 

12.  Global Stone Crusher Khewat No. 275, Khatoni No. 307, Mo.No. 51, Kila NO. 8 (7-12) 
& 7/2(0-18) Total 8 Kanal 10 Marla at Village Dholera, Nangal Chaudhary, Distt-
Mahendragarh 

CTE Revoked and no further CTO was granted by the 

Board 

13.  JAI SHREE SHYAM STONE CRUSHER Khewat No. 44, Khatoni No. 48, M. No. 25, 
Kila NO. 6/2 (2-0), 7(8-0) & 4/2 (2-0) Total 12 Kanal 0 Marla At VIll-KhatoliAhir, 
NangalChaudhary, Distt-Mahendragarh 
 

CTE Revoked and no further CTO was granted by the 

Board 

14.  Jai Shree Krishna Stone Crusher, M.No. 49, Kila No. 14(8-0) Total 8 Kanal 0 Marla at 
VIl- Garhi, Distt-Mahendragarh 

CTE Revoked and no further CTO was granted by the 

Board 

15.  HINDUSTHAN STONE CRUSHER in Khewat No. 57, Khatoni No. 64, M.No. 31, Kila 
No. 3 (7-19), 8(7-12), 4 min West (0-9) At Village-Gangutana, Tehsil-Nangal 
Chaudhary, Distt-Mahendragarh 
 

CTE Revoked and no further CTO was granted by the 

Board 

16.  DEVA STONE CRUSHER, Khewat No. 6, Khatoni NO. 6, M.No. / Kila No. 7//22/1 (7-
04) & 22//2/2/1 (4-16) total 12 Kanal 0 Marla at VIll- Berundla, Nangal Chaudhary, 
Distt-Mahendragarh 
 

CTE Revoked and no further CTO was granted by the 

Board 

17.  JAI SHREE RAM STONE CRUSHER Khewat No. 44, Khatoni No. 48, M.No. 25, Kila 
NO. 6/1 (6-0) and M.No. 24 Kila No. 10/2(6-0) Total 12 Kanal 0 Marla At VIll-Khatoli 
Ahir, Tehsil- Nangal Chaudhary, Distt-Mahendragarh 
 

CTE Revoked and no further CTO was granted by the 

Board 

18.  SHIV SHAKTI STONE CRUSHER Khewat No. 250, Khatoni No. 277, M.No. 52, Kila 
No. 22/2 (7-12) & 23 min West (0-8) Total 8 Kanal 0 Marla Village-Begopur, Nangal 
Chaudhary, Distt-Mahendragarh 

CTE Revoked and no further CTO was granted by the 

Board 

19.  DEV LAXMI STONE CRUSHER Khewat No. 12, Khatoni NO. 41, M.No. 8, Kila No. 
8/2/2 (1-13), 9/1/2 (3-6) & 12 (7-1) total 12 Kanal 0 Marla at VIll-Bakhrija, Nangal 
Chaudhary, Distt-Mahendragarh 
 

CTE Revoked and no further CTO was granted by the 

Board 

20.  KSY BUILDCON, Khewat No. 47, Khatoni No. 68, M.No. 9, Kila NO. 15/2 (3-16), 16(7-
19), 24/1/1(0-16), 25/1/1(0-18) Total 13 Kanal 09 Marla at ViIl- Khatoli Jat, Nangal 
Chaudhary, Distt- Mahendragarh 

CTE Revoked and no further CTO was granted by the 

Board 



 

 

 

21.  Bhagwati Grit Udyog, Khewat No. 234, Khatoni No. 261, M. No. 52, Kila No. 12 (8-0) 
Village Begopur, Narnaul, Distt. Mahendragarh 

CTE Revoked and no further CTO was granted by the 

Board 

22.  NAVYUG STONE CRUSHER, Khewat No. 250, Khatoni No. 277, M.No. 52, Kila No. 
23 min East (7-12) & 24 min West (0-8) Total 8 Kanal 0 Marla at Village-Begopur, 
Tehsil-Nangal Chaudhary, Distt-Mahendragarh 
 

CTE Revoked and no further CTO was granted by the 

Board 

23.  NEW CHHAWRI STONE CRUSHER, M.No. 11, Kila No. 18/1(4-0), 19/1 (4-0) & 20/1 
(4-0) Total 12 Kanal 0 Marla at Village Khatoli 
Ahir, Tehsil-Nangal Chaudhary, Distt-Mahendragarh 

CTE Revoked and no further CTO was granted by the 

Board 

24.  Shree Ganpati Stone Crusher,  Khewat No. 12, Khatoni No. 41, M.No. 8, Kila No. 2/2 
(4-8), 3/1 (5-4) and M.No. 3, Kila No. 18(5-16), 22/2 (4-8) & 23 (8-0) Total 27 Kanal 16 
Marla At Vill-Bakhrija, Nangal Chaudhary, Distt-Mahendragarh 

Revocation of CTE pending with Head Office 

25.  Mahadev Stone Crusher Khewat No. 190, Khatoni No. 256, M.No.44, Kila No. 6/4 (4-
04), 7/1(3-8), 14/2/1(0-4), 15/1(0-5) Total 8 kanal 01 Marla at Village-Kultajpur, Narnaul 
District-Mahendragarh 

CTE revocation recommended to Head Office, further 
now unit meets the prescribed siting norms as per 
amended Urban Local Bodies Department Notification 
dated 11.02.2021 for Tehsil Narnaul and case is 
pending for want of decision. 

26.  RAO STONE CRUSHER, Khewat No. 5, Khatoni No. 5, M. No. / Kila No. 23//10/2 min 
West (1-18), 23//11 Min West (4-0), & 24//15 Min East (6-2) total 12 Kanal 0 Marla at 
Vill-Khatoli Ahir, Nangal Chaudhary, Distt-Mahendragarh 

CTE revoked (Khewat No. 5, Khatoni No. 5, M. No. / 
Kila No. 23//10/2 min West (1-18), 23//11 Min West (4-
0), & 24//15 Min East (6-2) total 12 Kanal 0 Marla). 
Thereafter, fresh CTE Granted vide letter no.     
313129219MAHCTE6963230 dated 30.12.2019, 
Khewat No. 5, Khatoni No. 5, M. No. / Kila No. 23//10/2 
min West South(0-2), 23//11 Min West South (2-6), & 
24//15 Min East South(7-9) total 9 Kanal 17 Marla at 
Vill-Khatoli Ahir, Nangal Chaudhary, Distt-Mohindergarh 
and  
CTO granted vide No.  313129220MAHCTOA7249772 
dated 17.02.2020 for the period  17/02/2020 - 
31/03/2022 on lesser land meeting with the siting norms 





Assessment of environmental compensation

For lndustrial use

ECow= Water Consumption per day x No. of days x Environmental Compensation Rate for illegal
extraction of ground water (ECR6,1y) x Detenent factor

Per Day Water Consumption = 27m3tday

Total No. of days of violation = 239 days

Environmental Compensation Rate (Safe Category) for industrial unit (Rs./m31 = 46

Deterrent factor for above said case as per table No. 6.5 given in CPCB guidelines dated
26.10.20'19 = 1.00

The consumption of water has been considered as submitted by the unit in consent application.

Environmental Compensation as Safe category zone = 27 x 239 x40 x1 .00= Rs. 2581201

Total Environmental Compensation= Rs. 2581201-.

Whereas, environment compensation is calculated on the basis of prescribed formula for the unit
M/s SHREE BALAJI GRIT UDYOG M.No. 23, Kila No. I (8-0), 2 min South (4-0), 8/2 min West (6-0), 13/1
min West (2-O), 1211 (2-0), 1212 (6-0) Total 28 Kanal 0 Marla at Village-Gangutana, Tehsil-Nangal,
Chaudhary, Distt-Mohindergarh is Rs. 2581201- and levied/imposed on the unit for illegal drawl of ground
water and the unit is liable to pay environmental compensation as calculated above.

Therefore, you are hereby directed to show cause & explain within '15 days as to why
Environmental Compensation of Rs. 2581201 may not be levied/imposed.

ln case, you fail to reply/comply with the above mentioned direction within above mentioned
stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as
mentioned above, which will warrant levied/imposed Environmental Compensation against unit without
giving any further notice. 4;J

Authorized Officer, Cerf,r{ Glc{nd Water Authority
cum- District Magistrate/Qepdty Commissioner, Mohindergarh

Endst. Memo Ho. tflOA Dated: o6loql:oll
A copy of the above is fonrvarded to the following for information & further necessary action,

please.

The Chairperson, HSPCB, Panchkula.
The Deputy Commissioner/District Magistrate, Mohindergarh at Narnaul
The Regional Director, Central Ground Water Board, North West Region, Plot No.34, Sector-27B,
Chandigarh
Regional Officer, HSPCB, Dharuhera Region, Dharuhera, District Rewari, Haryana
The Hydrologist, Ground Water Cell, Narnaul

Authorized Officer, Ce round Water Authority

1

2
J

4
5

cum- District Magistrate/ puty Commissioner, Mohindergarh



From:-

To
M/s Shree Ganpati Stone Crusher, Khewat No. 12, Khatoni No. 41,
Mustkil & KilaNo.8ll2l2 (4-8) & 8//3/1 (54) Vill.- Bakhrija, P.O Dholera, Narnaul Distt-Mohindergarh

Memo No. 15 I P * Dated: 06 t oq l2o 1]

Sub:- Show Cause Notice for levying/imposing Environmental Compensation for abstraction of
ground water illegally.
Whereas, Hon'ble National Green Tribunal (NGT), New Delhi has issued directions on 03.12.2020

in O.A. No. 667/2018(M.A. No. 1355/2018 & M.A. No. 1356/2018) titled as Mahendra Singh Vs. State of
Haryana and Ors. and O.A. No. 679/2018 (M.A. No. 137312018 & 137412018) titled as Tejpal Vs. State of
Haryana & Ors to impose Environment Compensation for illegal drawl of ground water by stone crushing
units of District Mohindergarh.

Whereas, the Hon'ble National Green Tribunal, New Delhi vide it's various orders in various matters
mentioned in the above said Notification dated 24.09.2020 has made it mandatory for all existing users of
ground water to seek NOC from Central Ground Water Authority and the base year for the calculation of
Environmental Compensation has been taken from 15.04.2015. CGWA has also issued directions dated
04.10.2017.

Whereas, Central Pollution Control Board vide report dated 26.10.2019 has issued the methodology
for assessment of Environmental Compensation in case of illegal extraction of ground water and the
calculation of Environmental Compensation of the above said unit as per the CPCB guidelines dated
2611O12O19 are as below:-

Detail of the industry

1 lndustrial Sector
2 Area category, as per CGWB
3 Water consumed for industrial purpose

Water consumed for domestic purpose
Violation period (illegal extraction of
ground water)

6 Date of operational/commissioning

Stone Crusher
Safe C o
8 KLD m lda
0.5 m /Da
w.e.f. 01 .10.2015 (300 working days consider for one
financial year) to 0'! .03.2019 (date of sealing by Ground
Water Cell
01 .10.2015

= 1052 da S

NOTICE

Authorized Officer, Central Ground Water Authority
cum- District Magistrate/Deputy Commissioner, Mohindergarh

Whereas, Ground Water Cell, Narnaul has intimated vide letter No. 3305 dated 08.03.2019 that
joint committee found illegal tubewell which were used for commercial activity without registration of
CcwA,/without permission of CGWAJDeputy Commissioner, Mohindergarh at Narnaul of M/s Shree
Ganpati Stone Crusher, Khewat No. 12, Khatoni No. 41 , Mustkil & Kila No. 8ll2l2 (4-A) & 8ll3l1 (5-4)
Vill.Bakhrija, P.O Dholera, Narnaul Distlt\/ohindergarh has been sealed on 01.03.2019 by them under the
provision of Environmental (Protection) Act, 1986.

Whereas, matter regarding levy of compensation on units involving in illegal extraction of ground
water was examined by the joint constituted committee and calculated on the basis of prescribed formula
as per report dated 26.06.2019 of Central Pollution Control Board (CPCB),
New Delhi. The concerned District Magistrate has been authorized to levy the compensation for the illegal
withdrawal of ground water as per Notification dated 24.09.2020 issued by Ministry of Jal Shakti,
Department of Water Resources, River Development and Ganga RejuvenationiCentral Ground Water
Authority (CGWA) etc.

4



Assessment of environmental compensation

For lndustrial use

ECGW- Water Consumption per day x No. of days x Environmental Compensation Rate for illegal
extraction of ground water (ECRcw) x Deterrent factor

Per Day Water Consumption = 8m3/day

Total No. of days of violation = 1052 days

Environmental Compensation Rate (Safe Category) for industrial unit (Rs./m3) = 49

Deterrent factor for above said case as per table No. 6.5 given in CPCB guidelines dated
26. 10.2019=1.00

The consumption of water has been considered as submitted by the unit in consent application.

Environmental Compensation as Safe category zone = 8 x 1052 x40 x1.00= Rs. 3366401

Total Environmental Compensation= Rs. 336640/-.

Whereas, environment compensation is calculated on the basis of prescribed formula for the unit
M/s Shree Ganpati Stone Crusher, Khewat No. 12, Khatoni No. 41, Mustkil & Kila No.8//2/2 (4-8) & 8//3/1
(54) Vill.- Bakhrija, P.O Dholera, Narnaul Distt-Mohindergarh is Rs. 3366401 and leviediimposed on the
unit for illegal drawl of ground water and the unit is liable to pay environmental compensation as calculated
above.

Therefore, you are hereby directed to show cause & explain within '15 days as to why
Environmental Compensation of Rs. 3366401 may not be levied/imposed.

ln case, you fail to reply/comply with the above mentioned direction within above mentioned
stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as
mentioned above, which will warrant levied/imposed Environmental Compensation against unit without
giving any further notice

Endst. Memo No. I6IDA

IA^/
Authorized offi cer, Centra{ er#"awater Authority
cum- District Magistrate/DCputy Commissioner, Mohindergarh

Dated: o 6loqlAoZl

A copy of the above is forwarded to the following for information & further necessary action,
please.

'1 . The Chairperson, HSPCB, Panchkula.
2. The Deputy Commissioner/District Magistrate, Mohindergarh at Narnaul
3. The Regional Director, Central Ground Water Board, North West Region, Plot No.3A, Sector-27B,

Chandigarh
4. Regional Officer, HSPCB, Dharuhera Region, Dharuhera, District Rewari, Haryana
5. The Hydrologist, Ground Water Cell, Narnaul

tL/
Auth o rized om." r, c !nt(.t kunawater Auth o rity
cum- District MagistraterDeputy Commissioner, Mohindergarh



From:-
Authorized Officer, Central Ground Water Authority
cum- District Magistrate/Deputy Commissioner, Mohindergarh

To
M/s Shree Ram Stone Crusher, Khewat no. 13, khatoni no. 26, kila no. '19//6 (4-5), 7 (1-8), 14(1-4),
15/1 (5-0) total land ( '1 1 kanal 17 Marla) Vill.- Jainpur, Narnaul, Distt. Mohindergarh

Memo No. l?/oe Dated: o6loql2all

Sub:- Show Cause Notice for levying/imposing Environmental Compensation for abstraction of
ground water illegally.
Whereas, Hon'ble National Green Tribunal (NGT), New Delhi has issued directions on 03.12.2020

in O.A. No. 667/2018(M.A. No. 1355/2018 & M.A. No. 1356/2018) titled as Mahendra Singh Vs. State of
Haryana and Ors. and O.A. No. 679/2018 (M.A. No. 137312018 & 137412018\ titled as Tejpal Vs. State of
Haryana & Ors to impose Environment Compensation for illegal drawl of ground water by stone crushing
units of District Mohindergarh.

Whereas, Ground Water Cell, Narnaul has intimated vide letter No. 3305 dated 08.03.2019 that
joint committee found illegal tubewell which were used for commercial activity without registration of
CcwA,/without permission of CGWA,/Deputy Commissioner, Mohindergarh at Narnaul of M/s Shree Ram
Stone Crusher, Khewat no. 13, khatoni no. 26, kila no. 19//6 (4-5), 7 (1-8), 14(1-4), 1511 (5-0) total land ( 11

kanal 17 Marla) Vill.-Jainpur, Narnaul, Distt. Mohindergarh has been sealed on 28.02.2019 by them under
the provision of Environmental (Protection) Act, '1986.

Whereas, matter regarding levy of compensation on units involving in illegal extraction of ground
water was examined by the joint constituted committee and calculated on the basis of prescribed formula
as per report dated 26.06.2019 of Central Pollution Control Board (CPCB),
New Delhi. The concerned District Magistrate has been authorized to levy the compensation for the illegal
withdrawal of ground water as per Notification dated 24.09.2020 issued by Ministry of Jal Shakti,
Department of Water Resources, River Development and Ganga Rejuvenation/Central Ground Water
Authority (CGWA) etc.

Whereas, the Hon'ble National Green Tribunal, New Delhi vide it's various orders in various matters
mentioned in the above said Notification dated 24.09.2020 has made it mandatory for all existing users of
ground water to seek NOC from Central Ground Water Authority and the base year for the calculation of
Environmental Compensation has been taken from 15.04.2015. CGWA has also issued directions dated
04.10.2017.

Whereas, Central Pollution Control Board vide report dated 26.10.2019 has issued the methodology
for assessment of Environmental Compensation in case of illegal extraction of ground water and the
calculation of Environmental Compensation of the above said unit as per the CPCB guidelines dated
2611012019 are as below:-

Detail of the industry

1 lndustrial Sector
Area category, as per CGWB2
Water consumed for industrial purpose3

4 Water consumed for domestic purp!qe
5 Violation period (illegal extraction of

ground wateQ

b Date of ope ration allcom m iss ion ing

Stone Crusher
Safe Cate o
1O KLD m lda
0.5 m lDa
w.e.f. 15.04.2015 (300 working days consider for one
financial yeat) lo 28.02.20'19 (date of sealing by Ground
Water Cell = 1220 da
Before '15.04.2015

NOTICE



Assessment of environmental compensation

For lndustrial use

ECo*= yy"1", 

"onsumption 
per day x No. of days x Environmental Compensation Rate for illegal

extraction of ground water (ECR61y) x Deterrent factor

Per Day Water Consumption = 10m3/day

Total No. of days of violation = 1220 days

Environmental Compensation Rate (Safe Category) for industrial unit (Rs./m3) = 40

Deterrent factor for above said case as per table No. 6.5 given in CPCB guidelines dated
26.10.2019 = 1.00

The consumption of water has been considered as submitted by the unit in consent application.

Environmental Compensation as Safe category zone = 10 x 1220 x4O x1 .00= Rs. 488000/-

Total Environmental Compensation= Rs. 488000/-.

Whereas, environment compensation is calculated on the basis of prescribed formula for the unit
M/s Shree Ram Stone Crusher, Khewat no. t3, khatoni no. 26, kila no. '19//6 (4-5), 7 (1-8), 14(14),1511 (5-
0) total land ( 11 kanal 17 Marla) Vill.-Jainpur, Narnaul, Distt. Mohindergarhis Rs. 488000t and
levied/imposed on the unit for illegal drawl of ground water and the unit is liable to pay environmental
compensation as calculated above.

Therefore, you are hereby directed to show cause & explain within 15 days as to why
Environmental Compensation of Rs. 4880001 may not be levied/imposed.

ln case, you fail to reply/comply with the above mentioned direction within above mentioned
stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as
mentioned above, which will warrant levied/imposed Environmental Compensation against unit without
giving any further notice

please

Endst. Memo No. I Bl oA

A copy of the above is foruvarded to the following for information & further necessary action,

The Chairperson, HSPCB, Panchkula.
The Deputy Commissioner/District Magistrate, Mohindergarh at Narnaul
The Regional Director, Central Ground Water Board, North West Region, Plot No.3A, Sector-27B,
Chandigarh
Regional Officer, HSPCB, Dharuhera Region, Dharuhera, District Rewari, Haryana

l*t
Authorized Officer, Centra ( erffia Water Authority
cum- District Magistrate/Ddputy Commissioner, Mohindergarh

Dated: o 6lo\lz"zt

The Hydrologist, Ground Water Cell, Narnaul 
t ,

fl*/ -
A uth o rized Of f i cer, Cent[a f{o unaWater Auth o rity
cum- Oistrict Magistrate/Deputy Commissioner, ilohindergarh

1

2
2

4
5



From:-
Authorized Officer, Central Ground Water Authority
cum- District Magistrate/Deputy Commissioner, Mohindergarh

To
M/s Vinayak Stone Crusher, Khasra no. 82 Min (24-0)
VPO- Jainpur, Narnaul, Dist!Mohindergarh

Memo No. ljf On Dated: o6f oq f 2sr.1

Sub:- Show Cause Notice for levying/imposing Environmental Compensation for abstraction of
ground water illegally.
Whereas, Hon'ble National Green Tribunal (NGT), New Delhi has issued directions on Q3.12.2O2O

in O.A. No. 667/20t8(M.A. No. 1355/2018 & M.A. No. 1356/2018) titled as Mahendra Singh Vs. State of
Haryana and Ors. and O.A. No. 679/2018 (M.A. No. 137312018 & 137412018) titled as Te.jpal Vs. State of
Haryana & Ors to impose Environment Compensation for illegal drawl of ground water by stone crushing
unlts of District Mohindergarh.

Whereas, Ground Water Cell, Narnaul has intimated vide letter No. 3305 dated 08.03.2019 that
joint committee found illegal tubewell which were used for commercial activity without registration of
CGWA,/without permission of CGWA,/Deputy Commissioner, Mohindergarh at Narnaul of M/s Vinayak
Stone Crusher, Khasra no.82 Min (24-0) VPO- Jainpur, Narnaul, Distt-Mohindergarh has been sealed on
28.02.2019 by them under the provision of Environmental (Protection) Act, 1986.

Whereas, matter regarding levy of compensation on units involving in illegal extraction of ground
water was examined by the joint constituted committee and calculated on the basis of prescribed formula
as per report dated 26.06.2019 of Central Pollution Control Board (CPCB),
New Delhi. The concerned District Magistrate has been authorized to levy the compensation for the illegal
withdrawal of ground water as per Notification dated 24.09.2020 issued by Ministry of Jal Shakti,
Department of Water Resources, River Development and Ganga Rejuvenation/Central Ground Water
Authority (CGWA) etc.

Whereas, the Hon'ble National Green Tribunal, New Delhi vide it's various orders in various matters
mentioned in the above said Notification dated 24.09.2020 has made it mandatory for all existing users of
ground water to seek NOC from Central Ground Water Authority and the base year for the calculation of
Envlronmental Compensation has been taken from 15.04.2015. CGWA has also issued directions dated
04.10.2017.

Whereas, Central Pollution Control Board vide report dated 26.10.2019 has issued the methodology
for assessment of Environmental Compensation in case of illegal extraction of ground water and the
calculation of Environmental Compensation of the above said unit as per the CPCB guidelines dated
2611012019 are as below:-

Detail of the industry

1 lndustrial Sector Stone Crusher
2 Area category, as per CGWB Safe Category
3 Water consumed for industrial purpose 23 KLD (m3/day)

4 Water consumed for domestic purpose os rn]/Dt
5 Violation period (illegal extraction of

ground water)

6 Date of operational/commissioning Before 15.04.2015

Assessment of environmental compensation

For lndustrial use

NOTICE

w.e.f. 15.04.2015 (300 working days consider for one
flnancial year) to 28.02.2019 (date of sealing by Ground
Water Cell) = 1220 davs



ECcw= Water Consumption per day x No. of days x Environmental Compensation Rate for illegal
extraction of ground water (ECRow) x Deterrent factor

Per Day Water Consumption = 23m3lday

Total No. of days of violation = 1220 days

Environmental Compensation Rate (Safe Category) for industrial unit (Rs./m3) = 40

Deterrent factor for above said case as per table No. 6.5 given in CPCB guidelines dated
26.10.2019 = 1.00

The consumption of water has been considered as submitted by the unit in consent application.

Environmental Compensation as Safe category zone = 23 x 1220 x40 xl .00= Rs. 1'1224O0/.

Total Environmental Compensation= Rs. 1 122400^.

Whereas, environment compensation is calculated on the basis of prescribed formula for the unit
M/s Vinayak Stone Crusher, Khasra no. 82 Min (24-0) VPO- Jainpur, Narnaul, Distt-Mohindergarh is Rs.
11224001- and levied/imposed on the unit for illegal drawl of ground water and the unit is liable to pay
environmental compensation as calculated above.

Therefore, you are hereby directed to show cause & explain within 15 days as to why
Environmental Compensation of Rs. 1122400/- may not be levied/imposed.

ln case, you fail to reply/comply with the above mentioned direction within above mentioned
stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as
mentioned above, which will warrant levied/imposed Environmental Compensation against unit without
giving any further notice. / t

*A,/
Authorizedomcer,centa(e/p#waterluttroritv
cum- District Magistrate/Deputy Gommissioner, Mohindergarh

Endst. Memo No. 2o/DA Dated: 6 Ll".alzozl
A copy of the above is forwarded to the following for information & further necessary action,

please.

1. The Chairperson, HSPCB, Panchkula.
2. The Deputy Commissioner/District Magistrate, Mohindergarh at Narnaul
3. The Regional Director, Central Ground Water Board, North West Region, Plot No.3A, Sector-27B,

Chandigarh
4. Regional Officer, HSPCB, Dharuhera Region, Dharuhera, District Rewari, Haryana
5. The Hydrologist, Ground Water Cell, Narnaul

Authorized offi cer, centra r# * 
^r.rAuthoritycum- District Magistrate/Deputy Commissioner, Mohindergarh



From:-
Authorized Officer, Central Ground Water Authority
cum- District Magistrate/Deputy Commissioner, Mohindergarh

To
M/s Vishal Stone Crusher,
Khewat no. 13, khatoni no. 26, Kila no. 191114, min (4-5) & 17(7-11)
Vill.-Jainpur, Narnaul, Distt. Mohindergarh

MemoNo. ;t1lDi Dated: o6lo{f2or1

Sub:- Show Cause Notice for levying/imposing Environmental Compensation for abstraction of
ground water illegally.

Whereas, Hon'ble National Green Tribunal (NGT), New Delhi has issued directions on 03.12.2020
in O.A. No. 667/2018(M.A. No. 1 355/201 8 & M.A. No. 1 356/201 8) titled as Mahendra Singh Vs. State of
Haryana and Ors. and O.A. No. 679/2018 (M.A. No. 137312018 & 137412018) titled as Tejpal Vs. State of
Haryana & Ors to impose Environment Compensation for illegal drawl of ground water by stone crushing
units of District Mohindergarh.

Whereas, Ground Water Cell, Narnaul has intimated vide letter No. 3305 dated 08.03.2019 that
joint committee found illegal tubewell which were used for commercial activity without registration of
CGWAJwithout permission of CGWA,/Deputy Commissioner, Mohindergarh at Narnaul of M/s Vishal Stone
Crusher, Khewat no. 13, khatoni no. 26, Kila no. 191114, min (4-5) & 17(7-11) Vill.-Jainpur, Narnaul, Distt.
Mohindergarh has been sealed on 28.02.2019 by them under the provision of Environmental (Protection)
Act,'1986.

Whereas, matter regarding levy of compensation on units involving in illegal extraction of ground
water was examined by the joint constituted committee and calculated on the basis of prescribed formula
as per report dated 26.06.2019 of Central Pollution Control Board (CPCB),
New Delhi. The concerned District Magistrate has been authorized to levy the compensation for the illegal
withdrawal of ground water as per Notification dated 24.09.2020 issued by Ministry of Jal Shakti,
Department of Water Resources, River Development and Ganga Rejuvenation/Central Ground Water
Authority (CGWA) etc.

Whereas, Central Pollution Control Board vide report dated 26.10.2019 has issued the methodology
for assessment of Environmental Compensation in case of illegal extraction of ground water and the
calculation of Environmental Compensation of the above said unit as per the CPCB guidelines dated
2611012019 are as below:-

Detail of the industry

1 lndustrial Sector Stone Crusher
2 Area category, as per CGWB Safe Category
3 Water consumed for lndustrial purpose 12 KLD (m3/day)
4 Water consumed for domestic purpose 0.5 m3/Day

Violation period (illegal extraction of
ground water)

w.e.f. 15.04.2015 (300 working days consider for one
financial year) to 28.02.2019 (date of sealing by Ground
Water Cell) = 1220 days

6 Date of operational/commissioning Before 15.04.2015

NOTICE

Whereas, the Hon'ble National Green Tribunal, New Delhi vide it's various orders in various matters
mentioned in the above said Notification daled 24.09.2020 has made it mandatory for all existing users of
ground water to seek NOC from Central Ground Water Authority and the base year for the calculation of
Environmental Compensation has been taken from 15.04.2015. CGWA has also issued directions dated
04.10.2017.



Assessment of environmental compensation

For lndustrial use

ECow= Water Consumption per day x No. of days x Environmental Compensation Rate for illegal
extraction of ground water (ECRGW) x Detenent factor

Per Day Water Consumption = l2m3tday

Total No. of days of violation = 1220 days

Environmental Compensation Rate (Safe Category) for industrial unit (Rs./m3; = 49

Deterrent factor for above said case as per table No. 6.5 given in CPCB guidelines dated
26.10.2019 = 1.00

The consumption of water has been considered as submitted by the unit in consent application.

Environmental Compensation as Safe category zone = 12 x 1220 x40 xl .00= Rs. 5856001

Total Environmental Compensation= Rs. 585600/-.

Whereas, environment compensation is calculated on the basis of prescribed formula for the unit
M/s Vishal Stone Crusher, Khewat no. 13, khatoni no. 26, Kila no. 191114, min (4-5) & 17(7-1 1) Vill.-
Jainpur, Narnaul, Distt. Mohindergarh is Rs. 585600/- and levied/imposed on the unit for illegal drawl of
ground water and the unit is liable to pay environmental compensation as calculated above.

Therefore, you are hereby directed to show cause & explain within 15 days as to why
Environmental Compensation of Rs. 5856001 may not be levied/imposed.

ln case, you fail to reply/comply with the above mentioned direction within above mentioned
stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as
mentioned above, which will warrant levied/imposed Environmental Compensation against unit without
giving any further notice

/
Authorized offi cer, centra, t*^r.rAurhority
cum- District Magistrate/Deput) Commissioner, Mohindergarh

Dated: o6f oq l202fEndst. Memo No. 22 DA

please

1

2
.7

4
5

A copy of the above is foMarded to the following for information & further necessary action,

The Chairperson, HSPCB, Panchkula.
The Deputy Commissioner/District Magistrate, Mohindergarh at Narnaul
The Regional Director, Central Ground Water Board, North West Region, Plot No.3A, Sector-27B,
Chandigarh
Regional Officer, HSPCB, Dharuhera Region, Dharuhera, District Rewari, Haryana
The Hydrologist, Ground Water Cell, Narnaul

Authorized Officer, Cen ral Water Authority
cum- District Magistrate/Dep ommissioner, Mohindergarh

t



NOTICE
From.-

Authorized Officer, Central Ground Water Authority
cum- District Magistrate/Deputy Commissioner, Mohindergarh

To
M/s Yog Milling And Crushing Unit Mustil no.-23,Kila no.-15,
Village-Gangutana, Nangal Choudhary, Narnaul Mahendragarh

MemoNo. l3lOn Dated: o{foUlzorl

Sub:- Show Gause Notice for levying/imposing Environmental Compensation for abstraction of
ground water illegally.

Whereas, Hon'ble National Green Tribunal (NGT), New Delhi has issued directions on 03.12.2020
in O.A. No. 667/2018(M.A. No. 1355/2018 & M.A. No. 1356/2018) titled as Mahendra Singh Vs. State of
Haryana and Ors. and O.A. No. 679/2018 (M.A. No. 137312018 & 137412018) titled as Tejpal Vs. State of
Haryana & Ors to impose Environment Compensation for illegal drawl of ground water by stone crushing
units of District Mohindergarh.

Whereas, Ground Water Cell, Narnaul has intimated vide letter No. 3305 dated 08.03.2019 that
joint committee found illegal tubewell which were used for commercial activity without registration of
CGWtuwithout permission of CGWAJDeputy Commissioner, Mohindergarh at Narnaul of M/s Yog lt/illing
And Crushing Unit Mustil no.-23,Kila no.-15,Village-Gangutana, Nangal Choudhary, Narnaul
Mahendragarh has been sealed on 0'1.03.2019 by them under the provision of Environmental (Protection)
Act, 1986.

Whereas, matter regarding levy of compensation on units involving in illegal elitraction of ground
water was examined by the joint constituted committee and calculated on the basis of prescribed formula
as per report dated 26.06.2019 of Central Pollution Control Board (CPCB),
New Delhi. The concerned District Magistrate has been authorized to levy the compensation for the illegal
withdrawal of ground water as per Notification dated 24.09.2020 issued by Ministry of Jal Shakti,
Department of Water Resources, River Development and Ganga Rejuvenation/Central Ground Water
Authority (CGWA) etc.

Whereas, the Hon'ble National Green Tribunal, New Delhi vide it's various orders in various matters
mentioned in the above said Notification dated 24.09.2020 has made it mandatory for all existing users of
ground water to seek NOC from Central Ground Water Authority and the base year for the calculation of
Environmental Compensation has been taken from 15.04.2015. CGWA has also issued directions dated
04.10.2017.

Whereas, Central Pollution Control Board vide report dated 26.10.2019 has issued the methodology
for assessment of Environmental Compensation in case of illegal extraction of ground water and the
calculation of Environmental Compensation of the above said unit as per the CPCB guidelines dated
2611012019 are as below:-

Detail of the industry

1 lndustrial Sector
Area category, as per CGWB

3 Water consumed for industrial purpose 85 KLD (mslday)
4 Water consumed for domestic purpose
E Violation period (illegal extraction of

ground water)

Date of operational/commissioning

Safe C o

0.5 m lDa

Stone Crusher
2

w.e.f. 07.10.2015 (300 working days consider for one
financial year) to 01 .03.2019 (date of sealing by Ground
Water Cell) = 1046 davs

6 07.10.2015



Assessment of environmental compensation

For lndustrial use

ECo*= 1ryr1", 6onsumption per day x No. of days x Environmental Compensation Rate for illegal
extraction of ground water (ECR6,,r1) x Detenent factor

Per Day Water Consumption = 8.5ms/day

Total No. of days of violation = 1046 days

Environmental Compensation Rate (Safe Category) for industrial unit (Rs./m3) = 40

Deterrent factor for above said case as per table No. 6.5 given in CPCB guidelines dated
26.1O.2O19 = 1.OO

The consumption of water has been considered as submitted by the unit in consent application.

Environmental Compensation as Safe category zone = 8.5 x '1046 x40 x1 .00= Rs. 355640/-

Total Environmental Compensation= Rs. 355640/-.

Whereas, environment compensation is calculated on the basis of prescribed formula for the unit
M/s Yog Milling And Crushing Unit Mustil no.-23, Kila no.-15,Village-Gangutana, Nangal Choudhary,
Narnaul Mahendragarh is Rs. 355640/- and levied/imposed on the unit for illegal drawl of ground water
and the unit is liable to pay environmental compensation as calculated above.

Therefore, you are hereby directed to show cause & explain within ,l5 days as to why
Environmental Compensation of Rs. 3556401 may not be levied/imposed.

ln case, you fail to reply/comply with the above mentioned direction within above mentioned
stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as
mentioned above, which will warrant levied/imposed Environmental Compensation against unit without
giving any further notice.

Authorized offi cer, centra, orouffi*rnorr,
cum- District Magistrate/Deputy Commissioner, Mohindergarh

Endst. Memo No. 2q lb R Dated: o6|or'l :-rzt
A copy of the above is forwarded to the following for information & further necessary action,

please.

The Chairperson, HSPCB, Panchkula.
The Deputy Commissioner/District Magistrate, Mohindergarh at Narnaul
The Regional Director, Central Ground Water Board, North West Region, Plot No.3A, Sector-27B,
Chandigarh
Regional Officer, HSPCB, Dharuhera Region, Dharuhera, District Rewari, Haryana

1

2
3

4
The Hydrologist, Ground Water Cell, Narnaul

#H"fi ffi ff :z?.E:tt S$ff##.#::ilfl n, n o",s",n



)

To
M/s Karota Stone Grinding, Khewat no. 32, khatoni no. 64, kila no. 121120 (9-0), khewat no. 33,
Khatoni no.65, kila no. 131116(6-12) Vill-Karota, Narnaul, Distt-Mohindergarh

MemoNo. SSl>a Dated: o6fo9lz.>1

Sub:- Show Cause Notice for levying/imposing Environmental Compensation for abstraction of
ground water illegally.

Whereas, Hon'ble National Green Tribunal (NGT), New Delhi has issued directions on 03.12.2020
in O.A. No. 667/2018(M.A. No. 1355/2018 & M.A. No. 1356/20'18) titled as Mahendra Singh Vs. State of
Haryana and Ors. and O.A. No. 679/2018 (M.A. No. 137312018 & 137412018) titled as Tejpal Vs. State of
Haryana & Ors to impose Environment Compensation for illegal drawl of ground water by stone crushing
units of District Mohindergarh.

Whereas, Ground Water Cell, Narnaul has intimated vide letter No. 3305 dated 08.03.2019 that
joint committee found illegal tubewell which were used for commercial activity without registration of
CGWfuwithout permission of CGWA,/Deputy Commissioner, Mohindergarh at Narnaul of M/s Karota Stone
Grinding, Khewat no. 32, khatoni no. 64, kila no. 121120 (9-0), khewat no. 33, Khatoni no. 65, kila no.
131116( 6-12) Vill-Karota, Narnaul, Distt-Mohindergarh has been sealed on 08.03.2019 by them under the
provision of Environmental (Protection) Act, 1986.

Whereas, matter regarding levy of compensation on units involving in illegal extraction of ground
water was examined by the joint constituted committee and calculated on the basis of prescribed formula
as per report dated 26.06.2019 of Central Pollution Control Board (CPCB),
New Delhi. The concerned District Magistrate has been authorized to levy the compensation for the illegal
withdrawal of ground water as per Notification daled 24.09.2020 issued by Ministry of Jal Shakti,
Department of Water Resources, River Development and Ganga Rejuvenation/Central Ground Water
Authority (CGWA) etc.

Detail of the industry

I lndustrial Sector
2 Area category, as per CGWB

Water consumed for industrial purpose
Water consumed for domestic purpose
Violation period (illegal extraction of
ground water)

o Date of operational/commissioning

Stone Crusher
Safe Cat o
8 KLD m lda
0.5 m lDa
w.e.l. 15.04.2015 (300 working days consider for one
financial year) to 08.03.20'19 (date of sealing by Ground
Water Cell = 1228 da
Before 15.04.2015

NOTICE
From:-

Authorized Officer, Central Ground Water Authority
cum- District Magistrate/Deputy Commissioner, Ivlohindergarh

Whereas, the Hon'ble National Green Tribunal, New Delhi vide it's various orders in various matters
mentioned in the above said Notification dated 24.09.2020 has made it mandatory for all existing users of
ground water to seek NOC from Central Ground Water Authority and the base year for the calculation of
Environmental Compensation has been taken from 15.04.20'15. CGWA has also issued directions dated
04.10.2017.

Whereas, Central Pollution Control Board vide report dated 26.10.2019 has issued the methodology
for assessment of Environmental Compensation in case of illegal extraction of ground water and the
calculation of Environmental Compensation of the above said unit as per the CPCB guidelines dated
2611012019 are as below:-

4



Assessment of environmental compensation

For lndustrial use

ECn*= 1ry"1., 
"onsumption 

per day x No. of days x Environmental Compensation Rate for illegal
extraction of ground water (ECRow) x Deterrent factor

Per Day Water Consumption - 8m3/day

Total No. of days of violation = 1228 days

Environmental Compensation Rate (Safe Category) for industrial unit (Rs./m3) = 2O

Deterrent factor for above said case as per table No. 6.5 given in CPCB guidelines dated
26.10.2019 = 1.00

The consumption of water has been considered as submitted by the unit in consent application.

Environmental Compensation as Safe category zone = I x 1228 x20 xl .00= Rs. 196480

Total Environmental Compensation= Rs. 196480/-.

Whereas, environment compensation is calculated on the basis of prescribed formula for the unit
M/s Karota Stone Grinding, Khewat no. 32, khatoni no.64, kila no. 121120 (9-0), khewat no. 33, Khatoni no.
65, kila no. 131116( 6-12) Vill-Karota, Narnaul, Distt-Mohindergarh is Rs. 196480/- and levied/imposed on
the unit for illegal drawl of ground water and the unit is liable to pay environmental compensation as
calculated above.

Therefore, you are hereby directed to show cause & explain within 15 days as to why
Environmental Compensation of Rs. 1964801 may not be levied/imposed.

ln case, you fail to reply/comply with the above mentioned direction within above mentioned
stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as
mentioned above, which will warrant levied/imposed Environmental Compensation against unit without
giving any further notice 

Authorized officer, Gentrar Ground m,ro
cum- District Magistrate/Deputy Commissioner, Mohindergarh

Endst.MemoHo. Z6fDA Dated:o6loqlzo>t

A copy of the above is forwarded to the following for information & further necessary action, please.

The Chairperson, HSPCB, Panchkula.
The Deputy Commrssioner/District Magistrate, Mohindergarh at Narnaul
The Regional Director, Central Ground Water Board, North West Region, Plot No.3A, Sector-27B,
Chandigarh.
Regional Officer, HSPCB, Dharuhera Region, Dharuhera, District Rewari, Haryana

1

2
J

4
5 The Hydrologist, Ground Water Cell, Narnaul

Authorized orfi cer, centra, or"" i^{^rnrno
cum- District Magistrate/Deputy Commissioner, Mohindergarh



From:-

To

NOTICE

M/s Bajrang Stone Crusher, Khewat No. 121, Khatoni No. 148,
Khasra No. 53 total 260 kanal 15 Marla Vill.-Faizabad, Narnaul

Memo No. e7 DA Dated: o4lt'rlZoZ I

Sub:- Show Cause Notice for levying/imposing Environmental Compensation for abstraction of
ground water illegally.

Ref.- Hon'ble National creen Tribunal (NGT), New Delhi order on 03.12.2020 in O.A. No. 667/2018(M.A.
No. 1355/2018 & M.A. No. 1356/2018) titled as Mahendra Singh Vs. State of Haryana and Ors. and
O.A. No. 67912018 (M.A. No. 137312018 & 137412018) titled as Tejpal Vs. State of Haryana & Ors.

Whereas, Hon'ble National Green Tribunal (NGT), New Delhi has issued directions on O3.12.2O2O

in O.A. No. 667/2018(M.A. No. '1355/2018 & M.A. No. 1356/2018) titled as Mahendra Singh Vs. State of
Haryana and Ors. and O.A. No. 679/2018 (M.A. No. 137312018 & 137412018) titled as Tejpal Vs. State of
Haryana & Ors to impose Environment Compensation for illegal drawl of ground water by stone crushing
units of District Mohindergarh.

Whereas, Ground Water Cell, Narnaul has intimated vide letter No. 3305 dated 08.03.2019 that
joint committee found illegal tubewell which were used for commercial activity without registration of
CGWfuwithout permission of CGWA,/Deputy Commissioner, Mohindergarh at Narnaul of M/s Bajrang
Stone Crusher, Khewat No. 121, Khatoni No. 148, Khasra No. 53 total 260 Kanal 15 Marla Vill.- Faizabad,
Narnaul has been sealed on 08.03.2019 by them under the provision of Environmental (Protection) Act,
1986.

Whereas, matter regarding levy of compensation on units involving in illegal extraction of ground
water was examined by the joint conslituted committee and calculated on the basis of prescribed formula
as per report dated 26.06.2019 of Central Pollution Control Board (CPCB),
New Delhi. The concerned District Magistrate has been authorized to levy the compensation for the illegal
withdrawal of ground water as per Notification dated 24.09.2020 issued by Ministry of Jal Shakti,
Department of Water Resources, River Development and Ganga Rejuvenation/Central Ground Water
Authority (CGWA) etc.

Whereas, the Hon'ble National Green Tribunal, New Delhi vide it's various orders in various matters
mentioned in the above said Notification daled 24.09.2020has made it mandatory for all existing users of
ground water to seek NOC from Central Ground Water Authority and the base year for the calculation of
Environmental Compensation has been taken from 15.04.2015. CGWA has also issued directions dated
04.10.2017.

Whereas, Central Pollution Control Board vide report dated 26.'10.2019 has issued the methodology
for assessment of Environmental Compensation in case of illegal extraction of ground water and the
calculation of Environmental Compensation of the above said unit as per the CPCB guidelines dated
2611012019 are as below:-

Detail of the industry

1 lndustrial Sector Stone Crusher
2 Area category, as per CGWB Safe Category
3 Water consumed for industrial purpose 26 KLD (m3/day)

Water consumed for domestic purpose 0.5 m3/Day
5 Violation period (illegal extraction of

ground water)
w.e.f. 15.04.2015(300 working days consider for
one financial year )to 08.03.2019 (date of
sealing by Ground Water Cell) = 1229 Orr"

6 Date of operational/commissioni!g Before 15.04.201 5

Authorized Officer, Central Ground Water Authority
cum- District Magistrate/Deputy Commissioner, Mohindergarh
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Whereas, environment compensation is calculated on the basis of prescribed formula for the unit
M/s Bajrang Stone Crusher, Khewat No. 12'1, Khatoni No. 148, Khasra No. 53 total 260 kanal 15 Marla
Vill.-Faizabad, Narnaul is Rs. 6385601 and levied/imposed on the unit for illegal drawl of ground water and
the unit is liable to pay environmental compensation as calculated above.

Therefore, you are hereby directed to show cause & explain within 15 days as to why
Environmental Compensation of Rs. 638560t may not be levied/imposed.

ln case, you fail to reply/comply with the above mentioned direction within above mentioned
stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as
mentioned above, which will warrant levied/imposed Environmental Compensation against unit without
giving any further notice J,U,'l ,l/

Authorized Officer, Central Grouhd Water Authority
cum- District Magistrate/Deputy Commissioner, Mohindergarh

Endst. Memo No. Zaloa Dated: 06l"g lzozt
A copy of the above is forwarded to the following for information & further necessary action, please.

1. The Chairperson, HSPCB, Panchkula.
2. The Deputy Commassioner/District Magistrate, Mohindergarh al Narnaul
3. The Regional Director, Central Ground Water Board, North West Region, Plot No.3A, Sector-27B,

Chandigarh.
4. Regional Officer, HSPCB, Dharuhera Region, Dharuhera, DistrictRewari, Haryana
5. The Hydrologist, Ground Water Cell, Narnaul

Au rh orized otn"",, c"n/r", 
"ff,*.*rautho 

rity
cum- District iiagistrate/Deputy Commissioner, Mohindergarh

Assessment of environmental compensation

For lndustrial use

EC6ry- Water Consumption per day x No. of days x Environmental Compensation Rate for illegal
extraction of ground water (ECRGW) x Detenent factor

Per Day Water Consumption = 26m3/day

Total No. of days of violation = 1228 days

Environmental Compensation Rate (Safe Category) for industrial unit (Rs./m3) = 20

Detenent factor for above said case as per table No. 6.5 given in CPCB guidelines dated
26.10.2019 = 1 .00

The consumption of water has been considered as submitted by the unit in consent application.

Environmental Compensation as Safe category zone = 26 x 1228 x2O x1 .00= Rs. 638560/-

Total Environmental Compensation= Rs. 638560/-.



NOTICE
From.-

Authorized Officer, Central Ground Water Authority
cum- District Magistrate/Deputy Commissioner, Mohindergarh

To
M/s Lakshmi Stone Crusher, Khasra No. 268, Kila No. 70/1, Khatoni No. 3221o 324 (25 Kanal 14
marla) Kultajpur Road, Lutufpur, Narnaul, Distt-Mohindergarh is Rs. 687680/- and levied/imposed
on the unit for illegal drawl of ground water and the unit is liable

MemoNo. Z9 lOft Dated:o{forrf>orr

Sub:- Show Cause Notice for levying/imposing Environmental Compensation for abstraction of
ground water illegally.

Whereas, Hon'ble National Green Tribunal (NGT), New Delhi has issued directions on O3.12.2O2O
in O.A. No. 667/2018(M.A. No. 1355/2018 & M.A. No. 1356/20'18) titled as Mahendra Singh Vs. State of
Haryana and Ors. and O.A. No. 679/2018 (M.A. No. 137312018 & 137412018) titled as Tejpal Vs. State of
Haryana & Ors to impose Environment Compensation for illegal drawl of ground water by stone crushing
units of District Mohindergarh.

Whereas, Ground Water Cell, Narnaul has intimated vide letter No. 3305 dated 08.03.2019 that
joint committee found illegal tubewell which were used for commercial activity without registration of
CcwA/without permission of CGWA,iDeputy Commissioner, Mohindergarh at Narnaul of M/s Lakshmi
Stone Crusher, Khasra No. 268, Kila No. 70/1, Khatoni No. 3221o 324 (25 Kanal 14 marla) Kultajpur Road,
Lutufpur, Narnaul, Distt-Mohindergarh has been sealed on 08.03.2019 by them under the provision of
Environmental (Protection) Act,'l 986.

Whereas, matter regarding levy of compensation on units involving in illegal extraction of ground
water was examined by the joint constituted committee and calculated on the basis of prescribed formula
as per report dated 26.06.2019 of Central Pollution Control Board (CPCB),
New Delhi. The concerned District Magistrate has been authorized to levy the compensation for the illegal
withdrawal of ground water as per Notification dated 24.09.2020 issued by Ministry of Jal Shakti,
Department of Water Resources, River Development and Ganga Rejuvenation/Central Ground Water
Authority (CGWA) etc.

Whereas, the Hon'ble National Green Tribunal, New Delhi vide it's various orders in various matters
mentioned in the above said Notification dated 24.09.2020 has made it mandatory for all existing users of
ground water to seek NOC from Central Ground Water Authority and the base year for the calculation of
Environmental Compensation has been taken from 15.04.2015. CGWA has also issued directions dated
04.10.2017.

Whereas, Central Pollution Control Board vide report dated 26.10.2019 has issued the methodology
for assessment of Environmental Compensation in case of illegal extraction of ground water and the
calculation of Environmental Compensation of the above said unit as per the CPCB guidelines dated
2611012019 are as below:-

Detail of the industry

1 lndustrial Sector Stone Crusher
2 Area category, as per CGWB
2 Water consumed for industrial purpose
4 Water consumed for domestic purpose
5 Violation period (illegal extraction of

ground water)

b Date of operational/commissioning

w.e.l. 15.04.2015 (300 working days consider for one
financial year) to 08.03.20'19 (date of sealing by Ground
Water Cell = 1228da
Before 15.04.201 5

S

Safe Cateqory
28 KLD (m3/dav)

0.5 m'iDa



Assessment of environmental compensation

For lndustrial use

ECcw= Water Consumption per day x No. of days x Environmental Compensation Rate for illegal
extraction of ground water (ECRew) x Detenent factor

Per Day Water Consumption = 28m3tday

Total No. of days of violation = 1228 days

Environmental Compensation Rate (Safe Category) for industrial unit (Rs./m3) = 20

Deterrent factor for above said case as per table No. 6.5 given in CPCB guidelines dated
26.'10.2019 = 1.00

The consumption of water has been considered as submitted by the unit in consent application.

Environmental Compensation as Safe category zone =28x1228 x20 x1.00= Rs. 6876801

Total Environmental Compensation= Rs. 687680/-.

Whereas, environment compensation is calculated on the basis of prescribed formula for the unit
M/s Lakshmi Stone Crusher, Khasra No. 268, Kila No. 70/1, Khatoni No. 322 lo 324 (25 Kanal 14 marla)
Kultajpur Road, Lutufpur, Narnaul, Distt-Mohindergarh is Rs. 687680/- and levied/imposed on the unit for
illegal drawl of ground water and the unit is liable to pay environmental compensation as calculated above.

Therefore, you are hereby directed to show cause & explain within 15 days as to why
Environmental Compensation of Rs. 6876801 may not be levied/imposed.

ln case, you fail to reply/comply with the above mentioned direction within above mentioned
stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as
mentioned above, which will warrant levied/imposed Environmental Compensation against unit without
giving any further notice

Endst. Memo tto. 3 O/o a

,q4-
Authorized offi cer, centra I C rJr,#W"t", Authority
cum- District Magistrate/Deputy Commissioner, Mohindergarh

Dated: o 6lo ulZo z l
A copy of the above is forwarded to the following for information & further necessary action,

please.

1. The Chairperson, HSPCB, Panchkula.
2. The Deputy Commissioner/District Magistrate, Mohindergarh at Narnaul
3. The Regional Director, Central Ground Water Board, North West Region, Plot No.3A, Sector-27B,

Chandigarh
4. Regional fficer, HSPCB, Dharuhera Region, Dharuhera, District Rewari, Haryana
5. The Hydrologist, Ground Water Cell, Narnaul

Authorizedorfi cer,centrar#"{*"r.rAuthority
cum- District Magistrate/Deputy Commissioner, Mohindergarh



From:-
Authorized Officer, Central Ground Water Authority
cum- District Magistrate/Deputy Commissioner, Mohindergarh

To
M/s Jai Hind Stone Crusher,
Kila no. 50 ( 25kanal 3 marla) VPO- Jainpur, Narnaul, Distt. Mohindergarh

Memo No. ? I lD A Dated: D6 loulzozt
Sub:- Show Cause Notice for levying/imposing Environmental Compensation for abstraction of

ground water illegally.

Whereas, Hon'ble National Green Tribunal (NGT), New Delhi has issued directions on 03.12.2020
in O.A. No. 667/2018(M.A. No. '1355/2018 & M.A. No. 1356/2018) titled as Mahendra Singh Vs. State of
Haryana and Ors. and O.A. No. 679/2018 (M.A. No. 137312018 & 137412018) titled as Tejpal Vs. State of
Haryana & Ors to impose Environment Compensatlon for illegal drawl of ground water by stone crushing
units of District Mohindergarh.

Whereas, Ground Water Cell, Narnaul has intimated vide letter No. 3305 dated 08.03.2019 that
joint committee found illegal tubewell which were used for commercial activity without registration of
CGWA,/without permission of CGWAJDeputy Commissioner, Mohindergarh at Narnaul of M/s Jai Hind
Stone Crusher, Kila no.50 ( 25 kanal 3 marla) VPO- Jainpur, Narnaul, Distt. Mohindergarh has been
sealed on 28.02.2019 by them under the provision of Environmental (Protection) Act, 1986.

Whereas, matter regarding levy of compensation on units involving in illegal extraction of ground
water was examined by the joint constituted committee and calculated on the basis of prescribed formula
as per report dated 26.06.2019 of Central Pollution Control Board (CPCB),
New Delhi. The concerned District Magistrate has been authorized to levy the compensation for the illegal
withdrawal of ground water as per Notification dated 24.09.2020 issued by Ministry of Jal Shakti,
Department of Water Resources, River Development and Ganga Re.juvenation/Central Ground Water
Authority (CGWA) etc.

Whereas, the Hon'ble National Green Tribunal, New Delhi vide it's various orders in various matters
mentioned in the above said Notification daled 24.09.2020 has made it mandatory for all existing users of
ground water to seek NOC from Central Ground Water Authority and the base year for the calculation of
Environmental Compensation has been taken from 15.04.2015. CGWA has also issued directions dated
04.10.2017.

Whereas, Central Pollution Control Board vide report dated 26.10.2019 has issued the methodology
for assessment of Environmental Compensation in case of illegal extraction of ground water and the
calculation of Environmental Compensation of the above said unit as per the CPCB guidelines dated
2611012019 are as below:-

Detail of the industry

lndustrial Sector Stone Crusher
2 Area category, as per CGWB Safe Category
3 Water consumed for industrial purpose 11 KLD (m3/day)
4 Water consumed for domestic purpose 05 rnf/D,
5 w.e.f. 1 5.04.2015 (300 working days consider for one

financial year) to 28.02.2019 (date of sealing by Ground
Water Cell) = '1220 davs

b Date of operational/commissioning Before '15.04.201 5

NOTICE

1

Violation period (illegal extraction of
ground water)



Assessment of environmental compensation

For lndustrial use

ECow= Water Consumption per day x No. of days x Environmental Compensation Rate for illegal
extraction of ground water (ECR6yy) x Deterrent factor

Per Day Water Consumption = 11m3/day

Total No. of days of violation = 1220 days

Environmental Compensation Rate (Safe Category) for industrial unit (Rs./m3) = 40

Deterrent factor for above said case as per table No. 6.5 given in CPCB guidelines dated
26.10.2019 = 1.00

The consumption of water has been considered as submitted by the unit in consent application.

Environmental Compensation as Safe category zone = 11 x 1220 x40 x'1.00= Rs. 5368001

Total Environmental Compensation= Rs. 536800/-.

Whereas, environment compensation is calculated on the basis of prescribed formula for the unit
M/s Jai Hind Stone Crusher, Kila no. 50 ( 2Skanal 3 marla) VPO- Jainpur, Narnaul, Distt. Mohindergarh is
Rs. 5368001 and levied/imposed on the unit for illegal drawl of ground water and the unit is liable to pay
environmental compensation as calculated above.

Therefore, you are hereby directed to show cause & explain within 'l 5 days as to why
Environmental Compensation of Rs. 5368001 may not be levied/imposed.

ln case, you fail to reply/comply with the above mentioned direction within above mentioned
stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as
mentioned above, which will warrant levied/imposed Environmental Compensation against unit without
giving any further notice.

Authorized o*..r, 
".n 

,^ff**ater Authority
cum- District Magistrate/Deputy Commissioner, Mohindergarh

Endst.MemoNo. lzlD6 Dated:661o\lzozt

A copy of the above is forwarded to the following for information & further necessary action,
please.

The Chairperson, HSPCB, Panchkula.
The Deputy Commissioner/District Magistrate, Mohindergarh at Narnaul
The Regional Director, Central Ground Water Board, North West Region, Plot No.3A, Sector-27B,
Chandigarh
Regional Officer, HSPCB, Dharuhera Region, Dharuhera, District Rewari, Haryana
The Hydrologist, Ground Water Cell, Narnaul

1

2
3

4
5

I,w
Authorized Officer, Centra t {roffi W^erAuthority
cum- District Magistrate/Dey'uty Commissioner, Mohindergarh



NOTICE
From:-

Authorized Officer, Central Ground Water Authority
cum- District Magistrate/Deputy Commissioner, Mohindergarh

To
M/s Jai Maa Kamakhaya lndustries (Superb Star Promoters Private Limited), Khewat No. 20,
Khatoni No. 22, Kila No. 30//3 (5-1 6) & 4(3-16) Vill-Gangutana, Nangal Chaudhary, Distt-
Mohindergarh

MemoNo. 33lDA Dated: o6loq]2o21

Sub:- Show Cause Notice for levying/imposing Environmental Compensation for abstraction of
ground water illegally.

Whereas, Hon'ble National Green Tribunal (NGT), New Delhi has issued directions on O3.12.2O2O

in O.A. No. 667/2018(M.A. No. 1355/2018 & M.A. No. 1356/2018) titled as Mahendra Singh Vs. State of
Haryana and Ors. and O.A. No. 679/2018 (M.A. No. 137312018 & 137412018) titled as Tejpal Vs. State of
Haryana & Ors to impose Environment Compensation for illegal drawl of ground water by stone crushing
units of District Mohindergarh.

Whereas, Ground Water Cell, Narnaul has intimated vide letter No. 3305 dated 08.03.2019 that
joint committee found illegal tubewell which were used for commercial activity without registration of
CcwA,/without permission of CGWA,/Deputy Commissioner, Mohindergarh at Narnaul of M/s Jai Maa
Kamakhaya lndustries (Superb Star Promoters Private Limited), Khewat No.20, Khatoni No.22, Kila No.

30//3 (5-16) & 4(3-16) Vill- Gangutana, Nangal Chaudhary, Distt-Mohindergarh has been sealed on
06,03.2019 by them under the provision of Environmental (Protection) Act, 1986.

Whereas, matter regarding levy of compensation on units involving in illegal extraction of ground
water was examined by the.joint constituted committee and calculated on the basis of prescribed formula
as per report dated 26.06.2019 of Central Pollution Control Board (CPCB),

New Delhi. The concerned District Magistrate has been authorized to levy the compensation for the illegal
withdrawal of ground water as per Notification dated 24.09.2020 issued by Ministry of Jal Shakti,
Department of Water Resources, River Development and Ganga Rejuvenation/Central Ground Water
Authority (CGWA) etc.

Whereas, the Hon'ble National Green Tribunal, New Delhi vide it's various orders in various matters
mentioned in the above said Notification dated 24.09.2020 has made it mandatory for all existing users of
ground water to seek NOC from Central Ground Water Authority and the base year for the calculation of
Environmental Compensation has been taken from 15.04.2015. CGWA has also issued directions dated
04.10.2017.

Whereas, Central Pollution Control Board vide report dated 26.'10.2019 has issued the methodology
for assessment of Environmental Compensation in case of illegal extraction of ground water and the
calculation of Environmental Compensation of the above sald unit as per the CPCB guidelines dated
2611012019 are as below:-

Detail of the industry

1 lndustrial Sector
2 Area category, as per CGWB

Water consumed for industrial purpose
4 Water consumed for domestic purpose
5 Violation period (illegal extraction of

ground water)

Date of operational/commissionin

Stone Crusher
Safe Cate o
12.5 KLD m lda
0.5 m lDa
w.e.l. 22.09.2015 (300 working days consider for one
financial year) to 06.03.2019 (date of sealing by Ground
Water Cell
22.09.2015

= 1066 da
f)



Assessment of environmental compensation

For lndustrial use

ECcw- Water Consumption per day x No. of days x Environmental Compensation Rate for illegal
extraction of ground water (ECR6,a) x Detenent factor

Per Day Water Consumption = 12.5m3/day

Total No. of days of violation = 1066 days

Environmental Compensation Rate (Safe Category) for industrial unit (Rs./m31 = 49

Deterrent factor for above said case as per table No. 6.5 given in CPCB guidelines dated
26.10.2019 = 1.00

The consumption of water has been considered as submitted by the unit in consent application.

Environmental Compensation as Safe category zone = 12.5x 1066 x40 x1.00= Rs. 533000/-

Total Environmental Compensation= Rs. 533000/-.

Whereas, environment compensation is calculated on the basis of prescribed formula for the unit
M/s Jai Maa Kamakhaya lndustries (Superb Star Promoters Private Limited), Khewat No. 20, Khatoni No.
22, Kila No. 30//3 (5-16) & 4(3-16) Vill- Gangutana, Nangal Chaudhary Distt- MohindergarhisRs. 533000/-
and levied/imposed on the unit for illegal drawl of ground water and the unit is liable to pay environmental
compensation as calculated above.

Therefore, you are hereby directed to show cause & explain within 15 days as to why
Environmental Compensation of Rs. 5330001 may not be levied/imposed.

ln case, you fail to reply/comply with the above mentioned direction within above mentioned
stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as
mentioned above, which will warrant levied/imposed Environmental Compensation against unit without
giving any further notice

Endst. Memo No. 3q lOt Dated: 6e 
f 
o11262 

1

A copy of the above is forwarded to the following for information & further necessary action,
please.

The Chairperson, HSPCB, Panchkula.
The Deputy Commissioner/District Magistrate, Mohindergarh at Narnaul
The Regional Director, Central Ground Water Board, North West Region, Plot No.3A, Sector-27B,
Chandigarh.
Regional Officer, HSPCB, Dharuhera Region, Dharuhera, District Rewari, Haryana
The Hydrologist, Ground Water Cell, Narnaul

,*.1
Authorized Officer, Central drkWaterAuthority
cum- District Magistrate/Dep'uty Commissioner, Mohindergarh

I
2
3

4
5

/'

,w-
Authorized Officer, Centrpl Kounawater Authority
cum- District Magistrate/Deputy Commissioner, Mohindergarh



NOTICE
From:-

Authorized Officer, Central Ground Water Authority
cum- District Magistrate/Deputy Commissioner, Mohindergarh

To
M/s Jai Shree Krishna Stone Crusher, Khewat No. 11, Khatoni No.25, Mustil &K ila No. 16/23 (1-0),

1913(7-14) total 16 Kanal 14 marla Vill-Jainpur, Narnaul, Mohindegarh

Memo No. 3Slot Dated: o6loqlrorl

Sub:- Show Cause Notice for levying/imposing Environmental Compensation for abstraction of
ground water illegally.

Whereas, Hon'ble National Green Tribunal (NGT), New Delhi has issued directions on 03.12.2020
in O.A. No. 667/2018(M.A. No. 1355/2018 & M.A. No. 1356i2018) titled as Mahendra Singh Vs. State of
Haryana and Ors. and O.A. No. 679/2018 (M.A. No. 137312018 & 137412018) titled as Tejpal Vs. State of
Haryana & Ors to impose Environment Compensation for illegal drawl of ground water by stone crushing
units of District Mohindergarh.

Whereas, Ground Water Cell, Narnaul has intimated vide letter No. 3305 dated 08.03.2019 that
joint committee found illegal tubewell which were used for commercial activity without registration of
CGWAJwithout permission of CGWA,/Deputy Commissioner, Mohindergarh at Narnaul of M/s Jai Shree
Krishna Stone Crusher, Khewat No. 11, Khatoni No. 25, Mustil&Kila No. 16/23 (1-0), 19/3(7-'14) total 16

Kanal 14 marlavill-Jainpur, Narnaul, Mohindegarh has been sealed on 28.02.2019 by them under the
provision of Environmental (Protection) Act, 1986.

Whereas, matter regarding levy of compensation on units involving in illegal extraction of ground
water was examined by the ioint constituted committee and calculated on the basis of prescribed formula
as per report dated 26.06.2019 of Central Pollution Control Board (CPCB),
New Delhi. The concerned District Magistrate has been authorized to levy the compensation for the illegal
withdrawal of ground water as per Notification dated 24.09.2020 issued by Ministry of Jal Shakti,
Department of Water Resources, River Development and Ganga Re.iuvenation/Central Ground Water
Authority (CGWA) etc.

Whereas, the Hon'ble National Green Tribunal, New Delhi vide it's various orders in various matters
mentioned in the above said Notification daled 24.09.2020 has made it mandatory for all existing users of
ground water to seek NOC from Central Ground Water Authority and the base year for the calculation of
Environmental Compensation has been taken from 15.04.2015. CGWA has also issued directions dated
04.10.2017.

Whereas, Central Pollution Control Board vide report dated 26.'10.2019 has issued the methodology
for assessment of Environmental Compensation in case of illegal extraction of ground water and the
calculation of Environmental Compensation of the above said unit as per the CPCB guidelines dated
2611O12O19 are as below:-

Detail of the industry

2 Area category, as per CGWB
Water consumed for industrial purpose

4 Water consumed for domestic purpose
Violation period (illegal extraction of
ground water)

6 Date of operational/commissioning

Stone Crusher
Safe C o
12 KLD m lda
0.5 m lDa
w.e.f. 15.04.201 5 (300 working days consider for one
financial year) to 28.02.2019 (date of sealing by Ground
Water Cell = 1220 da
Before 15.04.2015

S

1 lndustrial Sector



Assessment of environmental compensation

For lndustrial use

ECo*= yya1", 

"onsumption 
per day x No. of days x Environmental Compensation Rate for illegal

extraction of ground water (ECRGW) x Detenent factor

Per Day Water Consumption = 12m3tday

Total No. of days of violation = 1220 days

Environmental Compensation Rate (Safe Category) for industrial unit (Rs./m3; = 49

Deterrent factor for above said case as per table No. 6.5 given in CPCB guidelines dated
26.10.2019 = 1.00

The consumption of water has been considered as submitted by the unit in consent application.

Environmental Compensation as Safe category zone = 1.2 x 1220 x40 xl .00= Rs. 585600/-

Total Environmental Compensation= Rs. 585600/-.

Whereas, environment compensation is calculated on the basis of prescribed formula for the unil
M/s Jai Shree Krishna Stone Crusher, Khewat No. 11, Khatoni No. 25, Mustil &Kila No. 16123 (1-0), 1913(7-
14) total 16 Kanal 14 marlavill-Jainpur, Narnaul, Mohindegarh is Rs.5856001 and levied/imposed on the
unit for illegal drawl of ground water and the unit is liable to pay environmental compensation as calculated
above.

Therefore, you are hereby directed to show cause & explain within 15 days as to why
Environmental Compensation of Rs. 585600^ may not be Ievied/imposed.

ln case, you fail to reply/comply with the above mentioned direction within above mentioned
stipulated period, it will be presumed that you have nothing to say tn this regard and accept the status as
mentioned above, which will warrant levied/imposed Environmental Compensation against unit without
giving any further notice.

l,TH'i"#"?fl :;z::x,ffi :;r:"ilx:1l',i:n,,o",n"'n

Endst.MemoNo. 36/Or Dared: o iloglao\l

please
A copy of the above is forwarded to the following for information & further necessary action,

The Chairperson, HSPCB, Panchkula.
The Deputy Commissioner/District Magistrate, Mohindergarh at Narnaul
The Regional Director, Central Ground Water Board, North West Region, Plot No.3A, Sector-27B,
Chandigarh.
Regional fficer, HSPCB, Dharuhera Region, Dharuhera, District Rewari, Haryana
The Hydrologist, Ground Water Cell, Narnaul

Authorized Officer, Central G d Water Authority

1

2
J

4
5

cum- District Magistrate/Deputy Commissioner, Mohindergarh



NOTICE
From.-

Authorized Officer, Central Ground Water Authority
cum- District Magistrate/Deputy Commissioner, Mohindergarh

To
M/s JMD Stone Crushing Company Part I Khewat No. 5,
Khatoni No. 5, Kila NO. 161120,21 Min Vill- Jainpur, Narnaul, Distt-Mohindergarh

Memo No. 3TlD A Dated:o6foqf2o:1

Sub:- Show Cause Notice for levying/imposing Environmental Compensation for abstraction of
ground water illegally.

Whereas, Hon'ble National Green Tribunal (NGT), New Delhi has issued directions on 03.12.2020
in O.A. No. 667/2018(M.A. No. 1355/2018 & M.A. No. 1356/2018) titled as Mahendra Singh Vs. State of
Haryana and Ors. and O.A. No. 679/2018 (M.A. No. 137312018 & 137412018) titled as Tejpal Vs. State of
Haryana & Ors to impose Environment Compensation for illegal drawl of ground water by stone crushing
units of District Mohindergarh.

Whereas, Ground Water Cell, Narnaul has intimated vide letter No. 3305 dated 08.03.2019 that
joint committee found illegal tubewell which were used for commercial activity without registration of
CGWA,/without permission of CGWAJDeputy Commissioner, Mohindergarh at Narnaul of M/s JMD Stone
Crushing Company Part I Khewat No. 5, Khatoni No. 5, Kila NO. 16//20, 21 Min Vill-Jainpur, Narnaul, Distt-
Mohindergarh has been sealed on 28.02.2019 by them under the provision of Environmental (Protection)
Act, 1986.

Whereas, matter regarding levy of compensation on units involving in illegal extraction of ground
water was examined by the joint constituted committee and calculated on the basis of prescribed formula
as per report dated 26.06.2019 of Central Pollution Control Board (CPCB),
New Delhi. The concerned District Magistrate has been authorized to levy the compensation for the illegal
withdrawal of ground water as per Notification dated 24.09.2020 issued by Ministry of Jal Shakti,
Department of Water Resources, River Development and Ganga Rejuvenation/Central Ground Water
Authority (CGWA) etc.

Whereas, the Hon'ble National Green Tribunal, New Delhi vide it's various orders in various matters
mentioned in the above said Notification daled 24.09.2020 has made it mandatory for all existing users of
ground water to seek NOC from Central Ground Water Authority and the base year for the calculation of
Environmental Compensation has been taken from 15.04.2015. CGWA has also issued directions dated
04.10.2017.

Whereas, Central Pollution Control Board vide report dated 26. 10.20'19 has issued the methodology
for assessment of Environmental Compensation in case of illegal extraction of ground water and the
calculation of Environmental Compensation of the above said unit as per the CPCB guidelines dated
2611012019 are as below:-

Detail of the industry

Stone Crusher

01 .09.2015

1 lndustrial Sector
2 Area category, as per CGWB Safe Cateqory
3 Water consumed for industrial purpose
4 Water consumed for domestic purpose 0.5 m3/Day
5 Violation period (illegal extraction of

ground water)
w.e.f. 01.09.2015 (300 working days consider for one
financial yeat) lo 28.02.2019 (date of sealing by Ground
Water Cell) = 1081 days

Date of operational/commissioning

Assessment of environmental compensation

11 KLD (m3/dav)

6



For lndustrial use

ECow= Water Consumption per day x No. of days x Environmental Compensation Rate for illegal
extraction of ground water (ECR6yy) x Deterrent factor

Per Day Water Consumption = 11m3/day

Total No. of days of violation = 1081 days

Environmental Compensation Rate (Safe Category) for industrial unit (Rs./m3) = 40

Deterrent factor for above said case as per table No. 6.5 given in CPCB guidelines dated
26.10.2019 = 1.00

The consumption of water has been considered as submitted by the unit in consent application.

Environmental Compensation as Safe category zone = 1 1 x 1081 x40 xl .00= Rs. 4756401

Total Environmental Compensation= Rs. 4756401-.

Whereas, environment compensation is calculated on the basis of prescribed formula for the unit
M/s JMD Stone Crushing Company Part I Khewat No. 5, Khatoni No. 5, Kila NO. 16//20, 2'l Min Vill-
Jainpur, Narnaul, Distt-Mohindergarh is Rs. 4756401- and levied/imposed on the unit for illegal drawl of
ground water and the unit is liable to pay environmental compensation as calculated above.

ln case, you fail to reply/comply with the above mentioned direction within above mentioned
stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as
mentioned above, which will warrant leviediimposed Environmental Compensation against unit without
giving any further notice

Endst. Memo No. 3BlD A

please
A copy of the above is forwarded to the following for informatron & further necessary action,

The Chairperson, HSPCB, Panchkula.
The Deputy Commissioner/District Magistrate, Mohindergarh at Narnaul
The Regional Director, Central Ground Water Board, North West Region, Plot No.3A, Sector2TB,
Chandigarh.
Regional Officer, HSPCB, Dharuhera Region, Dharuhera, District Rewari, Haryana
The Hydrologist, Ground Water Cell, Narnaul

J;t
Authorized officer, centra, o1{"& n*Authority
cum- District Magistrate/Deputy Commissioner, Mohindergarh

Dated: o6loqf Zozl

1

2
J

4
5

,*;/
A uth orized off i ce r, c e n tra rto, d, k nnA u tho rity
cum- District Magistrate/Deputy Commissioner, Mohindergarh

Therefore, you are hereby directed to show cause & explain within 15 days as to why
Environmental Compensation of Rs. 4756401 may not be levied/imposed.



From:-
Authorized Officer, Central Ground Water Authority
cum- District Magistrate/Deputy Commissioner, Mohindergarh

To
M/s JMD Stone Crushing Company Part ll Khewat No. 5, Khatoni No. 5, Kila NO. 16//21
Min, 1 9//1 Vill- Jainpur, Narnaul Distt-Mohindergarh

MemoNo.3ilDt Dated: oe f5taf 2o.,
Sub:- Show Cause Notice for levying/imposing Environmental Compensation for abstraction of

ground water illegally.

Whereas, Hon'ble National Green Tribunal (NGT), New Delhi has issued directions on 03.12.2020
in O.A. No. 667/2018(M.A. No. '1355/2018 & M.A. No. 1356/2018) titled as Mahendra Singh Vs. State of
Haryana and Ors. and O.A. No. 679/20'18 (M.A. No. 137312018 & 137412018) titled as Tejpal Vs. State of
Haryana & Ors to impose Environment Compensation for illegal drawl of ground water by stone crushing
units of District Mohindergarh.

Whereas, Ground Water Cell, Narnaul has intimated vide letter No. 3305 dated 08.03.2019 that
joint committee found illegal tubewell which were used for commercial activity without registration of
CGWA,/without permission of CGWAJDeputy Commissioner, Mohindergarh at Narnaul of M/s JMD Stone
Crushing Company Part ll Khewat No.5, Khatoni No.5, Kila NO. 16//21 Min,19//1 Vill Jainpur, Narnaul
Disft-Mohindergarh has been sealed on 28.02.2Q19 by them under the provision of Environmental
(Protection) Act, 1986.

Whereas, matter regarding levy of compensation on units involving in illegal extraction of ground
water was examined by the ioint constituted committee and calculated on the basis of prescribed formula
as per report dated 26.06.2019 of Central Pollution Control Board (CPCB),
New Delhi. The concerned District Magistrate has been authorized to levy the compensation for the illegal
withdrawal of ground water as per Notification dated 24.09.2020 issued by Ministry of Jal Shakti,
Department of Water Resources, River Development and Ganga Rejuvenation/Central Ground Water
Authority (CGWA) etc.

Whereas, the Hon'ble National Green Tribunal, New Delhi vide it's various orders in various matters
mentioned in the above said Notification daled 24.09.2020 has made it mandatory for all existing users of
ground water to seek NOC from Central Ground Water Authority and the base year for the calculation of
Environmental Compensation has been taken from 15.04.2015. CGWA has also issued directions dated
04.10.2017.

Whereas, Central Pollution Control Board vide report dated 26.10.2019 has issued the methodology
for assessment of Environmental Compensation in case of illegal extraction of ground water and the
calculation of Environmental Compensation of the above said unit as per the CPCB guidelines dated
2611012019 are as below:-

Detail of the industry

1 lndustrial Sector Stone Crusher
2 Area category, as per CGWB Safe Category

Water consumed for industrial purpose 11 KLD (m%ay)
4 Water consumed for domestic purpose oEm3/Day
5 Violation period (illegal extraction of

ground water)
w.e.f . 17.05.2016 (300 working days consider for one
financial year) to 28.02.2019 (date of sealing by Ground
Water Cell) = 888 days

b Date of operational/commissioning Before 17.05.2016

Assessment of environmental compensation

NOTICE

3



For lndustrial use

ECo*='1ry"1"t 
"onsumption 

per day x No. of days x Environmental Compensation Rate for illegal
extraction of ground water (ECRcw) x Detenent factor

Per Day Water Consumption - 1 I m3/day

Total No. of days of violation = 888 days

Environmental Compensation Rate (Safe Category) for industrial unit (Rs./m3) = 40

Detenent factor for above said case as per table No. 6.5 given in CPCB guidelines dated
26.10.20'19 = 1.00

The consumption of water has been considered as submitted by the unit in consent application.

Environmental Compensation as Safe category zone = 11 x 888 x40 x1.00= Rs. 3907201

Total Environmental Compensation= Rs. 39072O1-.

Whereas, environment compensation is calculated on the basis of prescribed formula for the unit
M/s JMD Stone Crushing Company Part ll Khewat No. 5, Khatoni No. 5, Kila NO. '16//21 Min,'19//1 Vill
Jainpur, Narnaul DisttMohindergarh is Rs. 3907201- and levied/imposed on the unit for illegal drawl of
ground water and the unit is liable to pay environmenlal compensation as calculated above.

Therefore, you are hereby directed to show cause & explain wlthin 15 days as to why
Environmental Compensation of Rs. 390720/- may not be levied/imposed.

ln case, you fail to reply/comply with the above mentioned direction within above mentioned
stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as
mentioned above, which will warrant levied/imposed Environmental Compensation against unit without
giving any further notice

A copy of the above is fonararded to the following for information & further necessary aclion,

The Chairperson, HSPCB, Panchkula.
The Deputy Commissioner/District Magistrate, Mohindergarh at Narnaul
The Regional Director, Central Ground Water Board, North West Region, Plot No.3A, Sector-27B,
Chandigarh.
Regional Officer, HSPCB, Dharuhera Region, Dharuhera, District Rewari, Haryana
The Hydrologist, Ground Water Cell, Narnaul

*U
Authorized off icer, Centra I {rolrrK "rn outhority
cum- District Magistrate/Deputy'Commissioner, Mohindergarh

Dated: o6 f orf z"z1

lru
Authorized off icer, centra I 

(,, {K* "r", outhority
cum- District Magistrate/Deputy Commissioner, Mohindergarh

Endst. Memo No. {o1On

please.

1.
2.
J.

4.
5.



NOTICE

Authorized Officer, Central Ground Water Authority
cum- District Magistrate/Deputy Commissioner, Mohindergarh

To
M/s LAXMI VISHNU STONE CRUSHING COMPANY, Khewat No. 10, Khatoni NO. 22,
Kila No. 31//5(&0) & 30//1(1-10), At Village- Jainpur, Tehsil-Nangal Chaudhary, District-
Mohindergarh

MemoNo. 4llDA Dated: aafoqflort
Sub:- Show Cause Notice for levying/imposing Environmental Compensation for abstraction of

ground water illegally.

Whereas, Hon'ble National Green Tribunal (NGT), New Delhi has issued directions on 03.12.2020
in O.A. No. 667/2018(M.A. No. 1355/2018 & M.A. No. 1356/2018) titled as Mahendra Singh Vs. State of
Haryana and Ors. and O.A. No. 679/2018 (M.A. No. 137312018 & 137412018) titled as Tejpal Vs. State of
Haryana & Ors to impose Environment Compensation for illegal drawl of ground water by stone crushing
units of District Mohindergarh.

Whereas, matter regarding levy of compensation on units involving in illegal extraction of ground
water was examined by the joint constituted committee and calculated on the basis of prescribed formula
as per report dated 26.06.2019 of Central Pollution Control Board (CPCB),
New Delhi. The concerned District Magistrate has been authorized to levy the compensation for the illegal
withdrawal of ground water as per Notification dated 24.09.2020 issued by Ministry of Jal Shakti,
Department of Water Resources, River Development and Ganga Rejuvenation/Central Ground Water
Authority (CGWA) etc.

Whereas, the Hon'ble National Green Tribunal, New Delhi vide it's various orders in various matters
mentioned in the above said Notification dated 24-09.2020 has made it mandatory for all existing users of
ground water to seek NOC from Central Ground Water Authority and the base year for the calculation of
Environmental Compensation has been taken from 15.04.2015. CGWA has also issued directions dated
04.10.2017.

Whereas, Central Pollution Control Board vide report dated 26.10.2015 has issued the methodology
for assessment of Environmental Compensation in case of illegal extraction of ground water and the
calculation of Environmental Compensation of the above said unit as per the CPCB guidelines dated
2611012019 are as below:-

1 Stone Crusher
2 Area category, as per CGWB Safe Category
3 Water consumed for industrial purpose 15 KLD (m%ay)
4 Water consumed for domestic purpose 05 rn3/Dt
E Violation period (illegal extraction of

ground water)
w.e.f. 1 6.08.2018 (300 working days consider for one
financial year) to 28.02.2019 (date of sealing by Ground
Water Cell) = 197 days

6 Date of operational/commissioning

From:-

Whereas, Ground Water Cell, Narnaul has intimated vide letter No. 3305 dated 08.03.2019 that
joint committee found illegal tubewell which were used for commercial activity without registration of
CGWAJwithout permission of CGWAJDeputy Commissioner, Mohindergarh at Narnaul of M/s LAXMI
VISHNU STONE CRUSHING COMPANY, Khewat No. 10, Khatoni NO. 22, Kila No. 31/i5(8-0) & 30//1(1-
10), At Village-Jainpur, Tehsil-Nangal Chaudhary, DistrictMohindergarh has been sealed on 28.02.2019
by them under the provision of Environmental (Protection) Act, 1986.

Detail of the industry

lndustrial Sector

16 08 2018



Assessment of environmental compensation

For lndustrial use

ECow- Water Consumption per day x No. of days x Environmental Compensation Rate for illegal
extraction of ground water (ECR6yy) x Detenent factor

Per Day Water Consumption = 1Sm3/day

Total No. of days of violation = 197 days

Environmental Compensation Rate (Safe Category) for industrial unit (Rs./m3) = 40

Deterrent factor for above said case as per table No. 6.5 given in CPCB guidelines dated
26.10.2019 = 1.00

The consumption of water has been considered as submitted by the unit in consent application.

Environmental Compensation as Safe category zone = 15 x 197 x40 x1.00= Rs. 1182004

Total Environmental Compensation= Rs. 1182001-.

Whereas, environment compensation is calculated on the basis of prescribed formula for the unit
M/s LAXMI VISHNU STONE CRUSHING COMPANY, Khewat No. 10, Khatoni NO. 22, Kila No. 31//5(8-0)
& 30//1(1-10), At Village-Jainpur, Tehsil-Nangal Chaudhary, District-Mohindergarh is Rs. 1182001 and
levied/imposed on the unit for illegal drawl of ground water and the unit is liable to pay environmental
compensation as calculated above.

Therefore, you are hereby directed to show cause & explain within 15 days as to why
Environmental Compensation of Rs. 118200^ may not be levied/imposed.

ln case, you fail to reply/comply with the above mentioned direction within above mentioned
stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as
mentioned above, which will warrant leviediimposed Environmental Compensation against unit without
giving any further notice

please

Endst. Memo Ho. 17 a_/o n

A copy of the above is foruarded to the following for information & further necessary action,

The Chairperson, HSPCB, Panchkula.
The Deputy Commissioner/District Magistrate, Mohindergarh at Narnaul
The Regional Director, Central Ground Water Board, North West Region, Plot No.3A, Sector-27B,
Chandigarh
Regional Officer, HSPCB, Dharuhera Region, Dharuhera, District Rewari, Haryana

,#v
Authorized Officer, Central *olf,a Water Authority
cum- District Magistrate/DepLd Commissioner, Mohindergarh

Dated: o sl"\l>ozt

The Hydrologist, Ground Water Cell, Narnaul 
/ ,ru

Authorized Officer, Central prlrfund Water Authority
cum- District lllagistrate/Deputy Commissioner, Mohindergarh

1

2
J

4
5



From:-

To
M/s Mahashiv Stone Crusher (DDR Stone) Khewat No. 9, Khatoni No.21 &22,
Kila No. 19//25, 8-0, 3'l//5, 8-0, 30/i 1 , 3-0Vill- Jainpur, Narnaul, Distt- Mohindergarh

Memo No. llf O * Dated. o6lcql2o2l

Sub:- Show Cause Notice for levying/imposing Environmental Compensation for abstraction of
ground water illegally.
Whereas, Hon'ble National Green Tribunal (NGT), New Delhi has issued directions on 03.12.2020

in O.A. No.667/2018(M.A. No. 1355/2018 & M.A. No. 1356/2018) titled as Mahendra Singh Vs. State of
Haryana and Ors. and O.A. No. 679/2018 (M.A. No. 137312018 & 137412018) titled as Tejpal Vs. State of
Haryana & Ors to impose Environment Compensation for illegal drawl of ground water by stone crushing
units of District Mohindergarh.

Whereas, Ground Water Cell, Narnaul has intimated vide letter No. 3305 dated 08.03.2019 that
joint committee found illegal tubewell which were used for commercial activity without registration of
CGWAJwithout permission of CGWAJDeputy Commissioner, Mohindergarh at Narnaul of M/s Mahashiv
Stone Crusher (DDR Stone) Khewat No. 9, Khatoni No. 21 & 22, Kila No. 191125, 8-O, 31//5, 8-0, 3oll1,3-
Ovill-Jainpur, Narnaul, Distt-Mohindergarh has been sealed on 28.02.2019 by them under the provision of
Environmental (Protection) Act, 1986.

Whereas, matter regarding levy of compensation on units involving in illegal extraction of ground
water was examined by the joint constituted committee and calculated on the basis of prescribed formula
as per report dated 26.06.2019 of Central Pollution Control Board (CPCB),
New Delhi. The concerned District Magistrate has been authorized to levy the compensation for the illegal
withdrawal of ground water as per Notification dated 24.09.2020 issued by Ministry of Jal Shakti,
Department of Water Resources, River Development and Ganga Rejuvenation/Central Ground Water
Authority (CGWA) etc.

Whereas, the Hon'ble National Green Tribunal, New Delhi vide it's various orders in various matters
mentioned in the above said Notification daled 24.09.2020 has made it mandatory for all existing users of
ground water to seek NOC from Central Ground Water Authority and the base year for the calculation of
Environmental Compensation has been taken from 15.04.2015. CGWA has also issued directions dated
04.10.2017.

Detail of the industry

1 lndustrial Sector
2 Area category, as per CGWB
J Water consumed for industrial purpose

Water consumed for domestic purpose4
Violation period (illegal extraction of
ground water)

Date of operational/commissioningt)

Stone Crusher
Safe Cate o

m lda
0.5 m lDa
w.e.f. 15.04.2015 (300 working days consider for one
financial yeat) lo 28.02.2019 (date of sealing by Ground
Water Cell 1220 d
Before 15.04.2015

I

NOTICE

Authorized Officer, Central Ground Water Authority
cum- District Magistrate/Deputy Commissioner, Mohindergarh

Whereas, Central Pollution Control Board vide report dated 26.10.2019 has issued the methodology
for assessment of Environmental Compensation in case of illegal extraction of ground water and the
calculation of Environmental Compensation of the above said unit as per the CPCB guidelines dated
2611012019 are as below:-

11KLD



Assessment of environmental compensation

For lndustrial use

ECew= Water Consumption per day x No. of days x Environmental Compensation Rate for illegal
extraction of ground water (ECR6g) x Detenent factor

Per Day Water Consumption = 'l 1m3/day

Total No. of days of violation = 1220 days

Environmental Compensation Rate (Safe Category) for industrial unit (Rs.im3; = 49

Deterrent factor for above said case as per table No. 6.5 given in CPCB guidelines dated
26. t0.20'19 = 1.00

The consumption of water has been considered as submitted by the unit in consent application.

Environmental Compensation as Safe category zone = 11 x 1220 x40 x t .00= Rs. 5368001

Total Environmental Compensation= Rs. 536800/-.

Whereas, environment compensation is calculated on the basis of prescribed formula for the unit
M/s Mahashiv Stone Crusher (DDR Stone) Khewat No. 9, Khatoni No. 21 & 22, Kila No. 191125, 8-O, 31115,
8-0, 30//1, 3-0 Vill- Jainpur, Narnaul, Distt-Mohindergarh is Rs. 536800/- and levied/imposed on the unit for
illegal drawl of ground water and the unit is liable to pay environmental compensation as calculated above.

Therefore, you are hereby directed to show cause & explain within 15 days as to why
Environmental Compensation of Rs. 5368001 may not be levied/imposed.

ln case, you fail to reply/comply with the above mentroned direction within above mentioned
stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as
mentioned above, which will warrant levied/imposed Environmental Compensation against unit without
giving any further notice

Endst. Memo uo. I I /o a

please
A copy of the above is forwarded to the following for informatron & further necessary action,

The Chairperson, HSPCB, Panchkula.
The Deputy Commissioner/District Magistrate, Mohindergarh at Narnaul
The Regional Director, Central Ground Water Board, North West Region, Plot No.3A, Sector-27B,
Chandigarh
Regional Officer, HSPCB, Dharuhera Region, Dharuhera, District Rewari, Haryana
The Hydrologist, Ground Water Cell, Narnaul

JLl
Authorized o*".r, 

""n 
r({lkwater Authority

cum- District Magistrate/De$utf Commissioner, Mohindergarh

Dated: a 6l"glzo,'l

1

2
3

4
5

/il
Authorized Officer, Central Er/rrriwater Authority
cum- District Magistrate/Deputf Commissioner, Mohindergarh



From:-
Authorized Officer, Central Ground Water Authority
cum- District Magistrate/Deputy Commissioner, Mohindergarh

To
M/s Pooja Milling And Crushing Unit Mustil No-23, Kila No.16,
Village- Gangutana, Nangal Choudhary, Distt. Mohindergarh

Memo No. \9lo x Dated:t6 lot1 l:o rt
Sub:- Show Cause Notice for levying/imposing Environmental Compensation for abstraction of

ground water illegally.
Whereas, Hon'ble National Green Tribunal (NGT), New Delhi has issued directions on 03.12.2020

in O.A. No. 667/2018(M.A. No. 1355/2018 & M.A. No. 1356/2018) titled as Mahendra Singh Vs. State of
Haryana and Ors. and O.A. No. 679/2018 (M.A. No. 137312018 & 137412018) titled as Tejpal Vs. State of
Haryana & Ors to impose Environment Compensation for illegal drawl of ground water by stone crushing
units of District Mohindergarh.

Whereas, cround Water Cell, Narnaul has intimated vide letter No. 3305 dated 08.03.2019 that
joint committee found illegal tubewell which were used for commercial activity without registration of
CGWAJwithout permission of CGWA,/Deputy Commissioner, Mohindergarh at Narnaul of M/s Pooja Milling
And Crushing Unit Mustil No-23, Kila No. '16, Village- Gangutana, Nangal Choudhary, Distt. Mohindergarh
has been sealed on 01.03.2019 by them under the provision of Environmental (Protection) Act, 1986.

Whereas, matter regarding levy of compensation on units involving in illegal extraction of ground
water was examined by the joint constituted committee and calculated on the basis of prescribed formula
as per report dated 26.06.2019 of Central Pollution Control Board (CPCB),
New Delhi. The concerned District Magistrate has been authorize{ to levy the compensation for the illegal
withdrawal of ground water as per Notification dated 24.09.2020 issued by Ministry of Jal Shakti,
Department of Water Resources, River Development and Gan$a Reluvenatron/Central Ground Water
Authority (CGWA) etc.

Whereas, the Hon'ble National Green Tribunal, New Delhi vide it's various orders in various matters
mentioned in the above said Notification daled 24.09.2020 has mdde it mandatory for all existing users of
ground water to seek NOC from Central Ground Water Authority and the base year for the calculation of
Environmental Compensation has been taken from 15.04.2015. CGWA has also issued directions dated
04.10.2017.

Detail of the industry

lndustrial Sector
Area category, as per CGWB

3 Water consumed for industrial purpose 15 KLD (m3/day)

4 Water consumed for domestic purpose
5 Violation period (illegal extraction of

ground water)

6 Date of operational/commissioning

Safe Cate o

w.e.f. 07.10.2015 (300 working days consider for one
financial year) to 01 .03.2019 (date of sealing by Ground
Water Cell
07.10.2015

= 1046 da S

NOTICE

Whereas, Central Pollution Control Board vide report dated 26.10.2019 has issued the methodology
for assessment of Environmental Compensation in case of illelal extraction of ground water and the
calculation of Environmental Compensation of the above said qnit as per the CPCB guidelines dated
2611012019 are as below:-

1 Stone Crusher
2

0.5 m3/Dav



Assessment oI environmental compensation

For lndustrial use

ECGW- Water Consumption per day x No. of days x Environmental Compensation Rate for illegal
extraction of ground water (ECR6y1) x Detenent factor

Per Day Water Consumption = 15m3/day

Total No. of days of violation = 1046 days

Environmental Compensation Rate (Safe Category) for industrial unit (Rs./m31 = 49

Deterrent factor for above said case as per table No. 6.5 given in CPCB guidelines dated
26.10.2019 = 1.00

The consumption of water has been considered as submitted by the unit in consent application.

Environmental Compensation as Safe category zone = 15 x 1046 x40 xl.00= Rs. 627600/-

Total Environmental Compensation= Rs. 627 600l -.

ln case, you fail to reply/comply with the above mentioned direction within above mentioned
stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as
mentioned above, which will warrant levied/imposed Environmental Compensation against unit without
giving any further notice.

Authorized Officer, Central G Water Authority
cum- District Magistrate/Deputy ommissioner, Mohindergarh

Endst.MemoNo. \tlOa Dated: 06 lotlUzt
A copy of the above is fonrarded to the following for information & further necessary action,

please.

The Chairperson, HSPCB, Panchkula.
The Deputy Commissioner/District Magistrate, Mohindergarh at Narnaul
The Regional Director, Central Ground Water Board, North West Region, Plot No.3A, Sector-27B,
Chandigarh
Regional Officer, HSPCB, Dharuhera Region, Dharuhera, District Rewari, Haryana
The Hydrologist, Ground Water Cell, Narnaul

1

2
3

4
5

4*
Authorized Officer, Centra( Gfiluna Water Authority
cum- District Magistrate/Deputy Commissioner, Mohindergarh

Whereas, environment compensation is calculated on the basis of prescribed formula for the unit
M/s Pooja Milling And Crushing Unit Mustil No-23, Kila No.16, Village-Gangutana, Nangal Choudhary,
Distt. Mohindergarh is Rs. 627600l- and levied/imposed on the unit for illegal drawl of ground water and
the unit is liable to pay environmental compensation as calculated above.

Therefore, you are hereby directed to show cause & explain within 15 days as to why
Environmental Compensation of Rs. 6276001 may not be levied/imposed.



From:-
Authorized Officer, Central Ground Water Authority
cum- District Magistrate/Deputy Commissioner, Mohindergarh

To
M/s Shivam Stone Crushing Company, Khewat No. 19, Khatoni No. 21,
Mustil & Kila No. 30//8/'l(9-18), 9/1(0-17) Village Gangutana Tehsil Narnaul District Mohindergarh I

Memo No. 41lO n Dated: o 6 loq lzozt
Sub:- Show Cause Notice for levying/imposing Environmental Compensation for abstraction of

ground water illegally.
Whereas, Hon'ble National Green Tribunal (NGT), New Delhi has issued directions on O3.12.2O2O

in O.A. No. 667/2018(M.A. No. 1355/2018 & M.A. No. 1356/2018) titled as Mahendra Singh Vs. State of
Haryana and Ors. and O.A. No. 679/2018 (M.A. No. 137312018 & 137412018) titled as Tejpal Vs. State of
Haryana & Ors to impose Environment Compensation for illegal drawl of ground water by stone crushing
units of District Mohindergarh.

Whereas, Ground Water Cell, Narnaul has intimated vide letter No. 3305 dated 08.03.2019 that
joint committee found illegal tubewell which were used for commercial activity without registration of
CGWA/without permission of CGWA,/Deputy Commissioner, Mohindergarh at Narnaul of M/s Shivam Stone
Crushing Company, Khewat No. 19, Khatoni No. 21 , Mustil & Kila No. 30//8/1 (9-1 8), 9/1 (0-17) Village
Gangutana Tehsil Narnaul District Mohindergarh has been sealed on 01.03.2019 by them under the
provision of Environmental (Protection) Act, 1986.

Whereas, matter regarding levy of compensation on units involving in illegal extraction of ground
water was examined by the joint constituted committee and calculated on the basis of prescribed formula
as per report dated 26.06.2019 of Central Pollution Control Board (CPCB),
New Delhi. The concerned District Magistrate has been authorized to levy the compensation for the illegal
withdrawal of ground water as per Notification dated 24.09.2020 issued by Ministry of Jal Shakti,
Department of Water Resources, River Development and Ganga RejuvenationiCentral Ground Water
Authority (CGWA) etc.

Whereas, the Hon'ble National Green Tribunal, New Delhi vide it's various orders in various matters
mentioned in the above said Notification daled 24.09.2020 has made it mandatory for all existing users of
ground water to seek NOC from Central Ground Water Authority and the base year for the calculation of
Environmental Compensation has been taken from 15.04.2015. CGWA has also issued directions dated
04.10.2017.

Whereas, Central Pollution Control Board vide report dated 26.10.2019 has issued the methodology
for assessment of Environmental Compensation in case of illegal extraction of ground water and the
calculation of Environmental Compensation of the above said unit as per the CPCB guidelines dated
2611012019 are as below:-

Detail of the industry

1 lndustrial Sector Stone Crusher
Area category, as per CGWB Safe Category
Water consumed for industrial purpose 1o KLD (m3/day)

4 Water consumed for domestic purpose 0.5 m3/Day
5 Violation period (illegal extraction of

ground water)
w.e.f. 16.02.2018 (300 working days consider for one
financial year) to 01 .03.2019 (date of sealing by Ground
Water Cell) = 360 days

b ational/commissioningDate of oper 16.02.2018

NOTICE

2
3



Assessment of environmental compensation

For lndustrial use

EC6*= 1ry"1", Consumption per day x No. of days x Environmental Compensation Rate for illegal
extraction of ground water (ECR6,,1) x Deterrent factor

Per Day Water Consumption = 1Om3/day

Total No. of days of violation = 360 days

Environmental Compensation Rate (Safe Category) for industrial unit (Rs./m3) = 40

Deterrent factor for above said case as per table No. 6.5 given in CPCB guidelines dated
26.10.2019 = 1.00

The consumption of water has been considered as submitted by the unit in consent application.

Environmental Compensation as Safe category zone = 10 x 360 x40 x1.00= Rs. 1440001

Total Environmental Compensation= Rs. 144OOO|-.

Whereas, environment compensation is calculated on the basis of prescribed formula for the unit
M/s Shivam Stone Crushing Company, Khewat No. 19, Khatoni No.21, Mustil & Kila No. 30//8/1(9-18),
9/1(0-17) Village Gangutana Tehsil Narnaul District Mohindergarh is Rs. 144000/- and levied/imposed on
the unit for illegal drawl of ground water and the unit is liable to pay environmental compensation as
calculated above.

Therefore, you are hereby directed to show cause & explain within 15 days as to why
Environmental Compensation of Rs. 144000/- may not be levied/imposed.

ln case, you fail to reply/comply with the above mentioned direction within above mentioned
stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as
mentioned above, which will warrant levied/imposed Environmental Compensation against unit without
giving anv further notice 

Authorized o*..r,".t*"d water Aurhoriry
*iH[::"?fl li[,?",ro"r,,rcommissioner,Mohindersarh

Endst. Memo No. 4 8l DA Dated: o 6 I o., I ,ozt
A copy of the above is forwarded to the following for information & further necessary action,

please.

The Chairperson, HSPCB, Panchkula.
The Deputy Commissioner/District Magistrate, Mohindergarh at Narnaul
The Regional Director, Central Ground Water Board, North West Region, Plot No.3A, Sector-27B,
Chandigarh
Regional fficer, HSPCB, Dharuhera Region, Dharuhera, District Rewari, Haryana
The Hydrologist, Ground Water Cell, Narnaul

1

2
3

4
5

Authorized Officer, Ce Ground Water Authority
puty Commissioner, Mohindergarhcum- District Magis



Annexure-III

Sr. 
No.

Name of Stone Crusher Date of 
Inspection

Complying/ 
Non-complying

1 ARIHANT STONE CRUSHER Khewat No. 235, 
Khatoni No. 262, M.No. 57, Kila No. 2/2 (8-0) Total 8 
Kanal 0 Marla at Village-Begopur, tehsil-Nangal 
Chaudhary, Distt-Mohindergarh

28.06.2020 Complying 

2 ASHA STONE CRUSHING CO, Khwat No. 110, 
Khatoni No. 128, Mustil & Kila No. 62 / / 5/2(6-16), 6 
Min west(5-18), 343/1 min west (0-14) total 13 Kanal 8 
Marla VILLAGE DHULEDA NARNAUL 
MAHENDERGARH 

23.06.2020 Complying 

3 Bajrang Stone Crusher Khewat No. 362, Khatoni No. 
403, M.No. 50, Kila No. 24/1 (1-16) & 24/2 (6-12) Total 
8 Kanal 08 Marla at Village Dholera, Nangal 
Chaudhary District Mohindergarh

28.06.2020 Complying 

4 Banshi Stone Crusher, Vill-Bayal, Nangal Choudhary, 
Distt-Mohindergarh

21.10.2020 Complying 

5 Bhagwati Grit Udyog,  Vill- Zerpur Distt-Mohindergarh 08.07.2020 Complying 

6 Chhawri Stone Crusher, Khewat No. 9, Khatoni NO. 
38, M.No. 8, Kila No. 7/2 & 8/1 at Vill-Bakhrija, 
Narnaul, Distt-Mohindergarh

04.07.2020 Non- Complying 
and 
Closed/sealed 
by the Board

7 DEV SHRI KRISHNA STONE CRUSHERKhewat No. 
234, Khatoni No. 261, M.No. 52, Kila No. 19 (8-0) & 18 
min East (4-0) at Village-Begopur, Tehsil-Nangal 
Chaudhary, Distt-Mohindergarh

24.06.2020 Complying 

8 DEV STONE CRUSHER, M. No. 53, Kila No. 16/1(4-
8), 16/2(3-4) & M.No. 52, Kila No. 20/2(1-12) Total 9 
Kanal 4 Marla at Village-Begopur, Nangal Chaudhary, 
Distt-Mohinergarh

04.07.2020 Complying 

9 DHARAM GRIT UDYOG M.No. 56, Kila No. 7/1 (7-8), 
7/3 & 8/1/2 (4 -12) & 7/2, 7/4, 8/1/1 (6 marla 5 sarsai) 
Total 12 Kanal 6 Marla 5 Sarsai at Village-Begopur, 
Nangal Chaudhary, Distt-Mohindergarh

30.06.2020 Complying 

10 HARE KRISHNA STONE CRUSHER Khewat No. 14, 
Khatoni No. 43, M.No. 3, Kila No. 24/1(7-0), M.No. 8, 
Kila No. 4/1/1 (1- 19) at Village-Bakhrija, Tehsil-Nangal 
Chaudhary, District-Mohindergarh

12.07.2020 Complying 

11 Haryana Stone Crusher , Kila NO. 25//19,20, Vill: Garhi 
Distt. Mahendergarh

13.07.2020 Complying 

12 Ishwar Stone Crushing Co., Khewat No. 24, Khatoni 
No. 53, Kila No. 7/11/1(2-19, 11/2(4-5), 12, Vill. 
Bakhrija, Narnaul

28.06.2020 Complying 

13 JAI BABA SHYAM STONE CRUSHER M.No. 51, Kila 
No. 16/2/2/2 (1-1) & 25/3 (5-19), M.No. 52 Kila NO. 
21/1/1(5-0) Total 12 Kanal 0 Marla at Village-Dholera, 
Tehsil-Nangal Chaudhary, District-Mohindergarh

23.06.2020 Complying 

14 JAI BHARAT STONE CRUSHER Khewat No. 107, 
Khatoni No. 121, M.No. 53, Kila No. 23 Min East (4-0) 
& 24 (8-0) Total 12 Kanal 0 Marla at Village-Begopur, 
Nangal Chaudhary, Distt-Mohinergarh

30.06.2020 Complying 



Sr. 
No.

Name of Stone Crusher Date of 
Inspection

Complying/ 
Non-complying

15 Jai Hind Stone Crusher, Village Jainpur, PO Nangal 
Choudhary, District-Mohindergarh

23.10.2020 Complying 

16 Jai Mata Di Stone Crusher (FormelyJagdamba Stone 
Crusher), Khewat no. 16, khatoni no. 48, kila no. 
7/19,20 Vill. Bakhrija, Narnaul Distt-Mohindergarh

24.06.2020 Non- Complying 
and 
Closed/sealed 
by the Board

17 JAI SHREE SHYAM STONE CRUSHER M.No. 51, Kila 
No. 23/3 (1-10), 24(7-11), 16/2/2/1(0-6), 17/2/2(0-10), 
17/3/2(0-3), 25/1(1- 18) & 25/2 (0-2) Total 12 Kanal 0 
Marla at VIll-Dholera, Distt-Mohindergarh

23.06.2020 Complying 

18 Jai Shri Krishna Stone Crusher, Village Jainpur, Tehsil 
Narnaul, Narnaul, 

23.10.2020 Complying 

19 Jai Stone Crusher Co., Khewat no. 16, Khatoni no. 46- 
48, Kita no. 35, Tadadi rakba 145 kanal 9 marla Vill- 
Bakhrija, Narnaul, Mohindergarh

30.06.2020 Complying 

20 Jayoti Stone Crusher, Khewat no. 7, Khatoni no. 36, 
kila no. 8//5/ 2(3-3), 6/1(3-3) & 7 ( 7-11) Vill-Bakhrija, 
Narnaul, Distt-Mohindergarh 

02.07.2020 Complying 

21 Krishna Arjun  Buildtech Pvt. Ltd., Khewat No. 14, 
Khatoni No. 43, 44, Mustil & Kila No. 14 / / /11/2(3-15), 
19(2-10), 22(2-18), 12(5-4), 13/2(3-1) Vill-Bakhrija, 
Narnaul, Distt-Mohindergarh 

30.06.2020 Complying 

22 Krishna Stone Crusher Khewat No. 365, Khatoni No. 
409 (51/22) 2/19, 410 (51/23/2),1/18, 411 (51/23/1) 
2/5, 412(51/23/2) 413 (51/23/2) at Vill-Dholera, 
Narnaul, Distt-Mohinergarh

23.06.2020 Complying 

23 KSY Grit Udyog, Khewat no. 182, khatoni no. 209, 
57//14-1( 0-17), 15/1(4-5), 15/2 (1-5), Total 6 kanal 7 
Marla & 57//14/2(3-2), 57//7(5-18) total 9 kanal 0 marla 
Vill.-Begopur, Narnaul

30.06.2020 Complying 

24 Mahalaxmi Stone Crusher, Khewat No. 197, Khatoni 
No. 231, Kila No. 50/16/2, 6/15, Vill-Dholera, Nangal 
Chaudhary, Mohindergarh 

01.07.2020 Complying 

25 Maman Grit Udyog, Khasra no. 182/209 Vill- Begopur, 
Tehsil- Narnaul, Mohindergarh

24.06.2020 Complying 

26 New Haryana Stone Crusher, Khasra no. 57//8, 9/1, 
13/1, Vill-Begopur, Narnaul, Distt-Mohindergarh 

04.07.2020 Complying 

27 Nihal Stone crusher, Kila no. 56//6, 15 Min ( 15 kanal 
11 Marla) Vill-Begopur, Narnaul, Distt-Mohindergarh

28.06.2020 Complying 

28 Om Grit Crusher, Khewat no. 15, Khatoni no. 45, kila 
no. 7//8 (4-8) & 9 ( 9-13) total 14 Kanal 1 Marla  Vill.-
Bakhrija, Narnaul

23.06.2020 Complying 

29 Parkash Stone Crusher, Khewat no. 173, 178, khatoni 
no. 198, 203 and Kila no. 57//7-8, 13/1, 14/1/1, Vill-
Begopur, Narnaul

24.06.2020 Complying 

30 Raj Stone Crusher, Khewat no. 178, hatoni no. 203, 
kila no. 56/15 & 57 //1 ( 14 kanal 8 marla)  Vill.-
Begopur, Narnaul, Distt. Mohindergarh

28.06.2020 Complying 



Sr. 
No.

Name of Stone Crusher Date of 
Inspection

Complying/ 
Non-complying

31 Rajokari Stone Cr. (Kontech Crushing Co.,) Khewat no. 
16, khatoni no. 46 & 48, rakba 140 kanal & 16 Marla, 
khasra no. 7//21 (8-0), 22 (7-1) & 8//25/2 ( 5-12) Vill-
Bakhrija, Narnaul, Distt-Mohindergarh

01.07.2020 Complying 

32 Rohit Stone Crusher Company, Khewat no. 16, 
Khatoni no. 46,48, kila no. 8/15, 16 ( 16 kanal 12 
Marla)  Viil. Bakhrija, Narnaul, Distt. Mohindergarh

12.07.2020 Complying 

33 SATYAM STONE CRUSHER UNIT II MUSTKIL NO 57 
KILLA NO. 12/2/1 & 19/2, VILLAGE BEGOPUR 
TEHSIL NARNUAL

30.06.2020 Complying 

34 Satyam Stone Crusher, Khewat no. 182, khatoni no. 
209, kila no. 57/12/2, 13/2, 18,19/1, 19/2 ( 19 kanal) 
Vill-Begopur, Narnaul, Distt-Mohindergarh 

30.06.2020 Complying 

35 Sheetla stone Crusher, Khewat no. 16, khatoni no. 46, 
48 kila no. 8/15, 16 ) 16 kanal 12 marla Vill. Bakhrija, 
Narnaul, Distt. Mohindergarh

24.06.2020 Non- Complying 
and 
Closed/sealed 
by the Board

36 Sheranwali Stone Crusher, Khewat No. 25, Khatoni 
No. 54, total 45 kanal 9 marla Vill- Bakhrija, Narnaul, 
Distt. Mohindergarh

04.07.2020 Complying 

37 SHIKOHPUR STONE CRUSHER COMPANY, Khewat 
No. 288, Khatoni No. 319, M.No. 62, Kila No. 7/1/2 (6-
10), 15/1(1-10) at Village-Dholera, tehsil-Nangal 
Chaudhary, Distt-Mohindergarh

24.06.2020 Complying 

38 SHIV SHAKTI STONE CRUSHER UNIT II, Khewat No. 
No. 250, Khatoni No. 277, M.No. 52, Kila No. 24 min 
East (7-8) & 25 min West (0-12) Total 8 Kanal 0 Marla 
at Village-Begopur, Nangal Chaudhary, Distt-
Mohinergarh

01.07.2020 Complying 

39 Shiv Stone Crusher Khewat No. 362, Khatoni No. 402, 
M. No. 50, Kila No. 17 At Vill-Dholera, Nangal 
Chaudhary, Narnaul, Distt-Mohindergarh

24.06.2020 Complying 

40 Shivalaya Stone Crusher, Vill-Begopur, Narnaul Distt-
Mohindergarh, Narnaul, MAHENDRAGARH

24.06.2020 Complying 

41 SHREE BALAJI GRIT UDYOG M.No. 56, Kila No. 13/3 
(5-2), 18(2-4), 13/1 (2-15) & 13/2 ( 2 Marla 4 sarsai) 
Total 10 Kanal 3 Marla 4 Sarsai at Village-Begopur, 
Tehsil-Nangal Chaudhary, Distt-Mohindergarh

04.07.2020 Complying 

42 Shree Balaji Stone Crusher, Khewat No. 213, Khatoni 
No. 247, Mustil & Kila No. 62 / / 3, Rakba 7 Kanal 12 
marla Vill-Dholera Mahendragarh

23.06.2020 Complying 

43 SHREE GANESH STONE CRUSHER, M.No. 7, Kila 
NO. 1/1 Min West (4-06-1), 1/2 Min West (0-13-8) & 10 
min West (5-0) 10 Kanal 0 Marla at VIll-Bakhrija, 
Nangal Chaudhary, Distt-Mohindergarh

24.06.2020 Complying 

44 Shree Ganpati Stone Crusher, Khewat No. 12, Khatoni 
No. 41, Mustkil & Kila No. 8//2/2 (4-8) & 8//3/1 (5-4) 
Vill. Bakhrija, P.O Dholera, Narnaul Distt-Mohindergarh

01.07.2020 Non- Complying 
and 
Closed/sealed 
by the Board



Sr. 
No.

Name of Stone Crusher Date of 
Inspection

Complying/ 
Non-complying

45 Shree Shyam Stone Crusher, Khewat No. 177, Khatoni 
No. 243, M.No. 43, Kila No. 9 (5-2) & 12 (3-18) at Vill-
Kultajpur, Tehsil-Narnaul Distt-Mohindergarh

12.10.2020 Complying 

46 Shree Shyam Stone Crusher, Khewat No. 237, Khatoni 
No. 269, Kila No. 51 / / 13, (8-0), 17/3/3 (3-16), 18(8-0), 
19/1 (0-2)Vill-Dholera, Nangal Chaudhary, Distt-
Mohindergarh 

24.06.2020 Complying 

47 Siddhi Vinayak Stone Crusher VIll-Dholera, Narnaul, 
Distt-Mohindergarh Khewat No. 361, Khatoni No. 400, 
M.No. 51, Kila No. 19/2 ( 6-12) & Khewat No. 365, 
Khatoni No. 409, M. No. 51, Kila No. 22 (1 -15) total 
measuring 8 K 7 M  MAHENDRAGARH

01.07.2020 Complying 

48 SHREE GANESH STONE CRUSHER, Khewat No. 73, 
Khatoni No. 80, M.No. 52, Kila No. 20/1 Min North (4-
15), 11/1 Min South (0-12), 11/2 Min South (2-15) at 
Village-Begopur, Tehsil-Nangal Chaudhary, Distt-
Mohindergarh

24.06.2020 Non- Complying 
in regards to 
installation of 
non-adequate 
air pollution 
control devices 
and with the 
prescribed 
emission 
standards. 
Further, unit 
has also non-
complying with 
the prescribed 
siting norms 
and status is 
also given at 
Sr. No. 30 of 
Annexure- I.






